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INTRODUCTION 

I, the Chairperson of the Committee on Government Assurances (2022-2023), having 

been authorized by the Committee to submit the Report on their behalf, present this Eighty-

Seventh Report (17th Lok Sabha) of the Committee on Government Assurances. 

2. The Committee on Government Assurances (2022-2023) at their sitting held on 22 

February, 2023 inter-alia considered Memorandum Nos. 22 to 36 containing requests 

received from various Ministries/Departments for dropping of 16 pending Assurances and 

decided to drop 09 Assurances. 

3. At their sitting held on 25 July, 2023 the Committee on Government Assurances (2022-

2023) considered and adopted this Report. 

4. The Minutes of the aforesaid sittings of the Committee form part of the Report. 

NEW DELHI; 
25 July, 2023 

03 Sravana, 1945 (Saka) 

(iii) 

RAJENDRA AGRAWAL, 
CHAIRPERSON, 

COMMITTEE ON GOVERNMENT ASSURANCES 





REPORT 

While replying to Questions in the House or during discussions on Bills, Resolutions, 

Motions, etc., Ministers sometimes give Assurances, undertakings or promises either to 
consider a matter, take action or furnish information to the House at some later date. An 

Assurance is required to be implemented by the Ministry concerned within a period of three 

months. In case, the Ministry finds it difficult to implement the Assurance on one ground or 

the other, it is required to request the Committee on Government Assurances to drop the 

Assurance and such requests are considered by the Committee on merits and decisions taken 

to drop an Assurance or otherwise. 

2. The Committee on Government Assurances (2022-2023) considered Fifteen Memoranda 

(Appendix-I) containing requests received from various Ministries/Departments for dropping 

of 16 pending Assurances at their sitting held on 22 February, 2023 . 

3. After having considered the grounds cited by the Ministries/Departments, the 

Committee are convinced and decided to drop the following 09 Assurances :-

- -- I-
I Subject I S. No. I SQ/USQ No. Ministry 

~ & Date 
1. - - I USQ No 1955 I Jal Shakti Inter-Linking of Rivers 

l_ 
dated 09.12.2021 I (Department of Water (Appendix -II) 

1 
Resources, River 
Development and Ganga 
Rejuvenation) 

l -
I 2. USQ No 1422 NIT! Aayog Panagaria Task Force on 

I 
1 dated 10.02.2021 Poverty Elimination 

I (Appendix -III) 
I 

I 3. USQ No 1193 Finance Privatisation of BPCL 

I 
dated 19.09.2020 1 (Department of (Appendix -IV) 

I 
Investment and Public I Asset Management) 

---1-
4. USQ No 221 Finance BPCL Dividend 

I dated 19.07.2021 (Department of (Appendix -V) 
I 

I 1 
Investment and Public 

I 
I Asset Management) 
I I 

i . 

1 

I 
I 

I 





-

I S. N 
I 

l_. 
I 6. 

7. 

o. I SQ/USQ No. 
I & Date 
I SQ No 367 I dated 19.03.2020 
I (Supplementary by 

Shri Feroze Varun 
Gandhi, M.P.) 

I (i) SQ No 234 I dated 10.03.2021 

I (ii) USQ No 2846 
dated 12.03.2021 

I 

USQ No 3955 
dated 17.12.2014 

i SQ No 247 
dated 05.08.2021 
(Supplementary by 

r--- - -----
I Ministry Subject 
I 
! Jal Shakti Ground Water Depletion 

(Department of Water (Appendix -VI) 
Resources, River 

, Development and Ganga 
Rejuvenation) +--- - -

I AYUSH (i) Ayush Export Promotion 

I Council 

(ii) Ayush Export Promotion 
Council 
(Appendix -VII) 

I Atomic Energy EIA Report on Mithivirdi 
I Nuclear Power Plant 
I (Appendix -VIII) 

Road Transport and Improvement of NHs in 
Highways Maharashtra 

(Appendix -IX) 

4. The details of the Assurances arising out of the replies and the reason(s) advanced by 

the Ministries/Departments for dropping of the above mentioned 09 Assurances are given in 

Appendices -II to IX. 

5. The Minutes of the sitting of the Committee dated 22 February, 2023, whereunder the 

requests for dropping of the Assurances were considered, are given in Appendix-X. 

NEW DELHI; 

25 July, 2023 

03 Sravana, 1945 (Saka) 

RAJENDRA AGRAWAL, 
CHAIRPERSON, 

COMMI TIEE ON GOVERNMENT ASSURANCES 

I 

I 

I 

I 
I 

I 





Appendix- I 
COMMilTEE ON GOVERNMENT ASSURANCES (2022-2023) 

Statement showing summary of requests received from various Ministries/Departments 
regarding dropping of Assurances and considered by the Committee on 22 February, 2023 

I SI. I Memo Question/ Ministry I Department Brief Subject 
No. No. Discussion 

References 
1 22 USQ No 1955 Jal Shakti Department of Inter-Linking of 

dated 09.12.2021 Water Resources, Rivers 
River 
Development and 
Ganga 
Rejuvenation 

2 23 USQ No 1422 NITI Aayog Panagaria Task 
dated 10.02.2021 Force on Poverty 

I Elimination 
3 24 USQ No 3386 Agriculture and Department of Use of Antibiotics on 

dated 16.03.2021 Farmers Welfare Agriculture and Food Crops 
Farmers Welfare 

4 
125 USQ No 4229 Agriculture and Department of Antimicrobial 

dated 29.03.2022 Farmers Welfare Agriculture and Resistance in Crops 
Farmers Welfare 

5 26 USQ No 441 Civil Aviation Development of 
dated 03.02.2022 Darbhanga Airport 

>-

6 I 27 USQ No 1193 Finance Department of Privatisation of BPCL 

I dated 19.09.2020 Investment and 

I Public Asset 

tis 
Management 

7 USQ No 221 Finance Department of BPCL Dividend 
dated 19.07.2021 Investment and 

I Public Asset 
I Management 

8 I 29 SQ No 367 Jal Shakti Department of Ground Water 
I dated 19.03.2020 Water Resources, Depletion 
I (Supplementary by River 
I Shri Feroze Varun Development and 
' Gandhi, M.P.) I Ganga 

I Rejuvenation 
I 1 

3 



SI. Memo Question/ Ministry Department Brief Subject 
No. No. Discussion 

References 
9 30 (i) SQ No 234 AYUSH (i) Ayush Export 

dated 10.03.2021 Promotion Council 

(ii) USQ No 2846 (ii) Ayush Export 
dated 12.03.2021 Promotion Council 

10 31 USQ No 95 Railways Augmentation of 
dated 02.02.2022 GRP 

11 32 USQ No 4147 Home Affairs Immigration Facility 
dated 29.03.2022 at Ports 

12 33 USQ No 3955 Atomic Energy EIA Report on 
dated 17.12.2014 Mithivirdi Nuclear 

Power Plant 
13 34 USQ No 314 Road Transport Proposal for New NH 

dated 03.02.2022 and Highways From Kerala 
14 35 SQ No 247 Road Transport Improvement of NHs 

dated 05.08.2021 and Highways in Maharashtra 
(Supplementary by 
Dr. Nishikant Dubey, 
M.P.) 

15 36 USQ No 3073 Road Transport Declaration of 
dated 04.08.2022 and Highways National Highways 

t 



LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. ?.2-

Subject : Request for dropping of Assurance given in reply to Unstarred Question No. 
1955 dated 09.12.2021 regarding "Inter-Linking of Rivers." 

On ogth December, 2021, Smt. Mala Ray, Dr. Kalanidhi Veeraswamy and Shri 

Mansukhbhai Dhanjibhai Vasava, M.Ps., addressed an Unstarred Question No.1955 to 

the Minister of Jal Shakti (Department of Water Resources, Rivers Development and 

Ganga Rejuvenation). The text of the Question alongwith the reply of the Minister is 

given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee on 

Government Assurances and required to be implemented by the Ministry of Jal Shakti 

(Department of Water Resources, River Development and Ganga Rejuvenation) within 

three months from the date of the reply but the said Assurance is yet to be 

implemented. 

3. In this regard, The Ministry of Jal Shakti (Department of Water Resources, 

River Development and Ganga Rejuvenation) vide O.M. No. H-11016/166/2021/BM 

Section-MOWR dated 22.04.2022, has stated as under :-

"It is submitted that the Assurance is regarding the mechanism for monitoring 
the Interlinking of River (ILR) Project and time frame on completion on this 
project. Implementation of Inter-linking of Rivers Project depend upon 
consensus building and signing of Memorandum of Understanding (MoU) 
among the party States and statutory clearances from various 
Ministries/Departments. To this effe4 no particular time frame can be fixe~ 
but only efforts can be made to build consensus among the party States and 
sincere efforts are being made accordingly. Further, signing of MoU and 
consensus for ILR Project is under the purview of party States. As such, the 
said Assurance cannot be fulfilled in recent future. " 

4. In view of the above, the Ministry, with the approval of the Minister of State for 

Jal Shakti, has requested the Committee to drop the said Assurance. 

The Committee may consider. 

DATED:- 2i.(02/202.J 

NEW DELHI: 





GOVERNMENT OF IN[)IA 
MINISTRY OF JAL SHAKTI, 

DEPARTMENT OF WATER RESOURCES, RIVER DEVELOPMENT & GANGA REJUVENATION 
LOK SABHA 

UNSTARRED QUESTION N0.1955 
ANSWERED ON 09.12.2021 

INTER-LINKING OF RIVERS 

1955. SHRIMA TI MALA ROY DR. KALANIDHI VEERASW AMY 
SHRI MANSUKHBHAI DHANJIBHAI VASA VA 

Will the Minister of JAL SHAKTI be pleased to state: 

(a) the salient features of inter linking of rivers project; 

(b) the details of the steps taken by the Government so far in this regard; 

(c) whether the Government has made any study about impact of inter-linking of rivers on ecology and if so, 

the details thereof; and 

( d) the details of the mechanism for monitoring of this project along with the time frame fixed to complete 

this project? 

ANSWER 
THE MINISTER OF STATE FOR JAL SHAKTI 
(SHRI BISHWESW AR TUDU) 

(a) & (b) The National Perspective Plan (NPP) was prepared by the then Ministry of Irrigation (now 

Ministry of Jal Sbakti) in August 1980 for water resources development through inter basin transfer of 

water, for transferring water from water surplus basins to water-deficit basins. Under the NPP, the National 

Water Development Agency (NWDA) has identified 30 links (16 under Peninsular Component & 14 under 

Himalayan Component) for preparation of Feasibility Reports.Details and status of the proposals for inter-

state linking of rivers under the Inter Linking of Rivers Programme is furnished at Annexure. 

The ILR programme is being pursued by Government of India in a consultative manner through 

consensus building among the party states. 

(c) The river link schemes under ILR Programme have been formulated by considering all relevant 

engineering parameters and other like hydrological, meteorological, hydraulic, topographical, geological, 

geotechnical parameters and other factors like Socio - economic factors, submergence issues. 

Environmental Impact Assessment factors and Rehabilitation and R.esettlement issues etc. During the 

feasibility study stage, rapid Environment Impact Assessment (EIA) studies are carried out using one season's 

data. While preparing the Detailed Project Report of any link project, Environment Impact Assessment (EIA) 

study covering the likely impact on river ecology, environmental flows, bio-diversity, wildlife, socio-economic 

factors etc. and mitigation measures to be taken is carried as per tenns of references approved by Expert 

Appraisal Committee (EAC) ofMoEF&CC. .......___., 
r- (d) Mechanism for monitming the project along with the time frame fixed to complete the link projects will J 
/ be considered at the stage of their implementation. - /, 
L-==-- ---- ***** 6 



ANNEXURV 

ANNEXURE REFERRED TO IN REPLY TO PARTS (a) & (b) OF UNSTARRED -
QUESTION N0.1955 TO BE ANSWERED ON 09.12.2021 IN LOK SABHA REGARDING 
"INTER-LINKING OF RlVERS". 
Details and Status of the Proposals for Inter-State Linking of Rivers under the Inter Linking 
of Rivers Programme 

S. No !Name Rivers States concerned !Present Status 
Peninsular Component 
l Mahanadi (Manibhadra) -G Mahanadi & Odisha, Maharashtra, AP, FR Completed 

odavari (Dowlaiswaram) Jin Godavari MP; Telangana, Jharkhand, 
l< Kamataka, Chhattisgarh 

2 Godavari (Inchampalli) - Kr Godavari Odisha, Maharashtra, AP, FR Completed 
ishna (Pulichintala) link & Krishna MP, Telangana, Karnataka, 

Chhattisgarh 
3 Godavari (lnchampalli) - Kr Godavari & -do- FR Completed 

ishna (Nagarjunasagar) link Krishna 

14 Godavari (Polavaram) - Kris Godavari & -do- FR Completed 
hna (Vijayawada) link Krishna 

·s Krishna (Alma.tti) - Pennar I !Krishna &Pe Maharashtra, Andhra Prade IPR Completed 
ink . nnar sh, Kamataka &Telangana 

6 !Krishna (Srisailam) - Penna !Krishna &Pe -do- FR Completed 
Ir link nnar 

7 Kris~na (Nagarjunasagar) - Krishna &Pe -do·- FR Completed 
Pennar (Somasila) link nnar 

8 Pennar (Soma·si la) - Cauver Pennar& Cau Andhra Pradesh, Kamataka, FR Completed 
IY (Grand Anicut) link very Tamil Nadu, Kerala &Pud 

rucherry 

9 Cauvery (Kanalai) - Vaigai Cauvery,Vaig Karnataka, Tamil Nadu, Ke FR Completed 
-Gundar link ai&Gundar rala &Puducherry 

10 Ken-Betwa link Ken &Betwa Uttar Pradesh & Madhya P IFR & DPR (Phase-I, 
radesh H & Comprchensiv) 

Completed 
11 Parbati -Kalisindh- Chamba Parbati, Kalis Madhya Pradesh, Rajasthan FR Complet.cd 

I link indh& Cham & Uttar Pradesh (UP requ 
bal ested to be consulted during 

consensus building) 
12 Par-Tapi-Nannada link Par, Tapi& N Maharashtra & Gujarat FR & DPR 

armada Completed 
13 Damangang,a - Pinjal link Damanganga Maharashtra & Gujarat FR & DPR 

&Pinjal Completed 
14 Bedti - Varda link Bed ti& Varda Maharashtra, Andhra Prade PFR Completed 

sh & Karnataka 
15 INetravati -- Hemavati link INetravati& Kamataka, Tamil Nadu & PFR Completed 

Hemavati Kera la 
16 Pamba - Achankovil - Vaipp Pamba, Acha Kerala & Tamil Nadu, FR Completed 

ar link nkovil& 
Vaippar 



!Himalayan Component 
. . Manas-Sankosh-Tista-Gang Manas, Sank Assam, West Bengal, Biha FR completed 

a (M-S-T-G) link osh, Tista and tr& Bhutan 
Ganga 

2. Kosi-Ghaghra link Kosi&Ghagh Bihar, Uttar Pradesh & Ne PFR completed 
tra pal 

3. Gandak-Ganga link Gandak& Ga -do- Draft FR 
nga FR completed 

(Indian portion) 

4. Ghaghra-Yamuna link Ghaghra& Y -do- FR completed 
arnuna (Indian portion) 

5. Sarda-Yamuna link Sarda& Yarn rBihar, Uttar Pradesh, Harya FR completed 
una 111a, Rajasthan, Uttarakhand (Indian portion) 

& Nepal 
6. Ya.muna-Ra.jasthan link Yamuna &Su Uttar Pradesh, Gujarat, Har Draft FR completed 

kri yana & Rajasthan 
7. Rajasthan-Sabarmati link Saba.rmati -do- Draft FR completed 
8. Chunar-Sone Barrage link Ganga&Son Bihar & Uttar Pradesh Draft FR completed 

e 
9. Sone Dam - Southern Tri bu Sone&Badua Bihar & Jharkhand IPFR completed 

taries of Ganga link 
10. Ganga(Farakka)-Damodar-S Ganga, Damo West Bengal, Odisha & Jha Drafl FR completed 

ubernarckha link dar&Subcma rkhand 
rekha 

11. Subemarekha-Mahanadi lin Subemarek.ha West Bengal & Odisha Draft FR completed 
k &Mahana.di 

12. Kosi-Mechi link Kosi&Mechi Bihar, West Bengal & Nep PFR completed 
al Entirely lies in 

Nepal 
13. Ganga (Farakka)-Sunderban Ganga &Ichb West Bengal Draft FR 

slink amati completed 
14. Jogighopa-Tista-Farakka lin Manas, Tista -do- (Alternative to M-S-

k & Ganga T-G Link) 
(Alternative to M-S-T-G) Dropped 

• PFR- Pre Feasibility Report 
• FR- Feasibility Report 
• DPR- Detailed Project Report 





Subject: 

LOK SABHA SECRETARIAT 
COMMIITEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. 2-~ 

Request for dropping of Assurance given in reply to Unstarred Question 
No. 1422 dated 10.02.2021 regarding "Panagariya Task Force on 
Poverty Elimination." 

On 10 February, 2021, Shri Balashowry Vallabhaneni, M.P., addressed an 

Unstarred Question No. 1422 to the Minister of Planning. The text of the Question 

alongwith the reply of the Minister is given in the Annexure. 

2. 'The reply to the Question was treated.as an Assurance by the Committee and 

required to be implemented by the Ministry of Planning within three months from the 

date of the reply but the Assurance is yet to be implemented. 

3. In this regard, the Nm Aayog vide O.M. No. H-11012(a)/l/2020-DM&A dated 

10 November, 2021 has stated as under:-

"The statement treated as Assurance is the recommendation of the Task Force 
Report on poverty elimination, where the decision of the Government of India 
is pending and NIT! Aayog has no further action in this regard. Since Niti 
Aayog has no further action in respect to Task Force Report, it is not in a 
position to fulfill the above Assurance. Further an Assurance on similar subject 
i.e. USQ No 5348 dated 28.03.2018 was dropped by the Committee earlier on 
Niti Aayog's request." 

4. In view of the above, the NIT! Aayog with the approval of the then Minister of 

State for Planning (Independent Changes), has requested the Committee to drop the 

above Assurance. 

The Committee may consider. 

NEW DEL.HI: 

DATED : 2it>i./2oz:l 

9 



- - - - - - -------------

GOVERNMENT OF INDf !\ 
MINISTRY OF PLANNING 

LOK SABHA 
UNSTARRED QUESTION No. 1422 
TO BE ANSWERED ON l 0.02.202 J 

PANA GAR.IA TASK FORCE ON POVERTY ELIMiNA TION 

tJ422. SHIU BALASHOWRY VALLABHANENI: 

Will the Minister of PLANNING be pleased to state: 

(a) whether Panagaria Task Force on poverty elimination has submitted its Report; 

(b) if so, the recommendations made by the Task Force and the t ime by when the report was 
submitted; 

(c) whether any consultations have been held on the recommendations by the Government 
with States and other stakeholders; 

(d) if so, the outcome of the same; and 

(e) the time by when the recommendations of the Task Force arc going to be implemented? 

ANSWER 

MINISTER OF STATE (INDEPENDENT CHARGE) Of THE MINISTRY OF PLANNING 
AND MINISTER or STATE (INDEPENDENT CHARGE) Of THE MINISTRY OF 

ST A TISTICS & PROGRAMME IMPLEMENTATION 

(RAO INDERJIT SINGH) 

(a) Y es Sir. 

(b) The report of the Task Force primarily focuses on issues of measurement of poverty and 
strategies to combat poverty. The major · recommendations of the Task Force are given 
below: 

(i) For estimation of poverty an expert committee may be set up to arrive at an infom1ed 
decision on the level at which the poverty line should be set. 

(ii) The strategy for combating poverty must rest on two legs: sustained rapid growth that is 
also c_mploymcnt intensive and making anti-povc11y programs more effective. 

(iii)Steps towards making anti-poverty programmes such as the 'Public Distribution System· 
(PDS), 'Mid Day Meal Scheme', MGNREGA and 'Housing for All ' are more effective 
to eliminate abject poverty. 

(c)&(d) During the preparation of the Task Force report detailed consultation were held with 
Ministries, States/UTs and subj ect experts. After incorporating the major 
suggestions/inputs on the report received from different stakeholders a final draft of the 
report was submitted by Task Force on l l 1

h July, 2016. No further consultations were 
done by NITI Aayog on the Report. 

. \ 
J (e) A decision_ is yet to be taken o~-~onsti_~t!ng an E~per~~:r1n:i_ue~ t_c> !~~<?ll!.~~~1..q_ _~c _j 

level at which the poverty !me shoultl ·be set. : 
'------- - - - - ----- ----1'"*,..-- . 

/c 



LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. 2.1 

Subject: Request for dropping of Assurance given in reply to Unstarred 
Question No. 1193 dated 19.09.2020 regarding "Privatisation of 
BPCL". 

On 19 September, 2020, Adv. Adoor Prakash, M.P., addressed an 
Unstarred Question No. 1193 regarding "Privatisation of BPCL" to the Minister 
of Finance. The text of the Question alongwith the reply of the Minister is 
given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the 
Committee and required to be implemented by the Ministry of Finance 
(Department of Investment and Public Asset Management) within three 
months from the date of reply but the Assurance is yet to be implemented. 

3. In this regard, the Ministry of Finance (Department of Investment and 
Public Asset Management) vide p.M. F. No. 4/17/2021-DIPAM-II-B(E) dated 
17 November, 2022 has stated as under:-

"It has been decided to call off the EoI process for strategic 
disinvestment of BPCL in May, 2022. Decision on the re-initiation of the 
strategic disinvestment process of BPCL will be taken in due course 
based on review of situation. 

Further, strategic disinvestment transaction takes considerable 
time to reach to the stage of financial bidding. Therefore, fulfilment of 
the subject Assurance is contingent on the decision of re-initiation of the 
process and reaching the transaction to the stage of financial bidding. 

Considering the fact that the decision on the re-initiation of the 
process has not been taken so far, it may not be feasible to reach the 
transaction to financial bidding stage before 31.03.2023. 

Therefore, it is requested to drop the subject Assurance instead 
of keeping it pending for an unspecified period of time." 

4. In view of the above, the Ministry, with the approval of the Minister of 
State in the Ministry of Finance, has requested the Committee to drop the 
Assurance. 

The Committee may consider. 

Dated:- z-f oij?P2S. 
New Delhi 

,, 



GOVER1\!l•.1iENT OF INDIA 
MINISTRY OF FIN.~i'.l .. NCE 

DEPARTMENT OF INVESTMEHT AND PUBLIC A~jSET MANAGEMENT 

UN~TAP.F~E!· QUI~§'I.1Q}; I'~O. 1192: 
TO BE ANSWERED ON SEPTEMBER 19~ 2020 

Bhadrapada 28, 1942 (Sak.:i) 

J 193. ADV. ADOOR PRAKASH: 

\Viii ·fue Minister of FINANCE be pleased to stat:;. 

(aj the present status of the privatisation of Bharat Petroleum C.:irporation Limited (RPCL); 
<b) whether the Government has fixed filly timelinc for completing the process of privat{zation 

Etnd if so, the details thereof; 
'..r:) the details of financial result of the ccmpany in the 1 s~ quarter of the current fin~ncial year; 
(ci) v.•hether the Government hi:!S consi.dercd the objection oi the ti-adc unions against 

privatization and if so, the details thereor; and 
(e) whether the cooking gas subsidy v,iiU continue after the privatisation of BPCL and if so, the 

de!ails thereof? 

(a) The Preliminary !nfom1ation Mt:morandum (PIM) inviting Expression of Interest (Eol) for 
strategic disinvestment of Bharat Petroleum Corporation Limited (BPCL) has been published on 
ih March, 2020. The last date for receipt ofEol h~s been extcnci.ed till 30111 September, 2020. 

(b} The transaction is expected to be comp!.eted in the current financic;J year. 

(c) Financial results of the BPCL for the 1st quarter of the curr~nt financial year are mdosed as 
. .i..nnexurc-I. These results are also available an the websit~ of BPCL at 
l1tJps:i/v.,rww.bharatpetroleum.com/pdf/OurFinancial/results-62dfac.pdf. 

(d) Representations with regard to strategic disinvestment of CPSEs are received from various 
stakeholders including the employees' union from time tc time, which are d1.dy examined and 
disposed of as per the extant qisinvestmern p~Jicv _of Qi~_qQve1m-:r:i~n~ ... .. . _ _ __ _ .. -; .. .. - . . . . . ~-- · ·- -·-- -· .. _ .· - .... . -· --··--:-'-....., 

.' (e) The issue of continuation of cooking gas subsidy \1\'ill br~ considered before inviting financiai 
' bids, taking into consideration the interests of LPG gas customers of BPCL. 

·- ----- ... - - ·· ..... -· - -- ____ .. __ ___ -- . •-.. -- ---- ~:(1~:::::::··-------- ·-· -·· .... - ... -- .. - - ---·-

JZ-
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Bhilrit Petroleum Corporation umiloJ 

ReJd. Offlcr; Bharat 6havan, 4 & 5, Curriml>ho¥ Roid, S.ll•nl Est.alt P.8.No 688. Mumb;il -400 001 
CIN: Lll220MH1951GOIOOl93J 

P~one: 022 U713000 / 4000 fax; l27131174 email Id: ln!o@>b~K.,.•tpetroleum.in Wtbs1te: www.bharatpetroleum.in 
STATEMENT Of STANDALONE UNAUDITED FINANCIAL RfSUllS FOii THE QUARTER END~D 30Tll lUl\IE 2020 

(' 1n Crores) 

Pat\lc:.ulars Quarter . Qo.aru~·r Quirt er Ve.ar 
ended 30.06.2020 •nded 31.03.2020 Mdtd 30.0G.2019 end@d 31.03.2020 

unaudited Audh~d Unaudhed AWittd 

A. FINANCIAL PERFORMANCE 
Income 
1 Revenue from opcr.it1ons /Reier Note 3 ) 50.616.92 81,296.23 115,859.59 327,580.78 
II Other income 593.31 J,bG.76 538.45 3,0!ll.31 
Ill. Total Income (I ~II) ..._ __ _21!~!0:~ ·-·--82,4$2.99 86,398._~ 330,662.09 t----··· 
IV. Expenses 

Cost of materials consumed 9,238 46 27.809.00 28,801.63 113,229.30 
Purchds~ of ~tock-111·tradt> 20,956.Sl 37,545.:n 38,868.37 l43,164.Z5 
Changes In Inventories of finished 11oods, stock-in-rrad<' and 427.29 (2,509.99) l,611.56 (456.62} 
work·in-progress 
Excise Duty 11,831.87 12.304.79 9,541.65 43,197.83 
Em ployee 8enefits Expense 902.92 !130.79 !144.87 3,&91.45 
Finance costs S87.12 578.5) 452.42 2,181.86 
Depreciation and Amort1zat1on expense 29S.SS 947.42 !ll4.10 3, /8&.89 
Other Expenses (Refer Note 4) ..... ._ . 3,344.04 S,755.20 3.911.66 i8 J IS.26 

Total Expenses (IV) 48,284.06 83.-11!1.03 85,046.26 326,910 22 
V. Profit/{ Joss) Before Exceptional Item & Tax (lll - IV) ----- J-.916.lJ. --- ·- ('l88.04) 1.351 78 3,75187 
VI. Ex~ptional Item (lncome)/Expense . - - --· !.9,lJ0.!1_3 ~-- >--·-· _1.080.83 ·-·- -- ----VII. Prolit/(loss) Before Tax (V-VI) 2.926.17 (2 058.87) 1,351.78 2,671.04 
VIII. Tax e~ense:(Heler Note 8} 

1. Current T~x 497.00 (~93.00) 280.00 201 00 
2. Deferred Tax 353.DO (407.>.2) \60.00 400.68 
3.Short/(Exce,s) provl•k>n oi earlier yt"ars --- - - - ·--- 192.46 (163.34) (613.831 
Total Tax Expense IVlll) ---- 850.00 =-=--=JZQ~~~ ......... _ .. 276.66 112.151 

- ·-- .. IX.Net Profit/( loss) for the period (VU· VIII) -----~076. 1.?. ___ _(1.361.01) l,07512 2,683.19 

K. Other Comprehensive Income (00) 
(a) Items that will not be recl&•ified to prolit or loss (5.11} (7.65.89) (141.10) (606.74) 
(b) Income tdx rel.ited to items thllt wlll not~ reclassilicd ll.07 17.119 44.56 108 l!> 
to profit or loss ---· --- ..... _ - - .. -· - -.... ··- ·-- -Toca! Other Comprehl'nsive Income {X) 6.96 ... ·---~_§8 i9l - - -----~c; 54) (497.99) -- ---- -·-·-· 

~------- ---il.&294ii XI. Total Comprehensive Income for the period (IX+X) ,____ 2,0S3.l3 9·18.58 2,185.20 

XII. Paid up Equity Share Capilal (F1ce value" !O each) 
1,966.88 1,9&G.88 l,9&6.88 1,906.88 (Refer Note 6) 

XIII. Other Equity excluding revaluation reseNes 31,247 so 

XIV. Basic and Diluted Earnings Per Share (l\' per share) (Face value 10.S6 (6.9l) 5.4? lJ.64 
'1.10) (Not annualised) (Refer Note 6) 

8. PHYSICAL P£Rf0RMANCE , Refinery Throuehput (MM11 5.M 8.39 7.45 31.91 
2 . Market Sales (MMl) 1.53 10/3 11.11 43.10 
3. !.al.-s Growtn (%1 (32-Z~) (5 46) 1.28 0,07 
4. txport Sales (MMT) 0.79 O.Sl 0.23 2.62 

(\., . .. 
\ 

:>,,. . 
t 
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Notes to Standalone Financial Results: 

. 1. I The m~;ke~ s~I~; of the Corpora~~n-f~; .th~-Qua~~~- e~;d~d 30;Jun(' .. 2020 were lower at 7.5~-MMT when I 

I compared to 11.11 MMT achieved for the quarter ended 301h June 2019. Decrease Is mainly in MS: Retail 

(·38.77%), HSD·Retall (·34.62%) ,ATF (·82.92%) and partly offaet by increase In LPG (10.83%). 

2. The Average Gross Refining Margin (GRM) of the Corporation during rhe quarter ended 30'h June 2020 is 
$ 0.39 per BBL (April· June 7019: $ 2.81 per BBL). l 

- i"" The Corporati~~ hns ac~~u~ted com~~-~s-~tion-t~~-;~d~sharing of .unde;-~-~~rie;· on sale of sensitive 1 
l petroleum products of Nil by way of subsidy from Government of India for April· June 2020 (April - June 2019: 
~ 139.22 Crores) as Revenue from operations. NII under-recovery has been absorbed by the Corporation on 

1 this account during the reported periods. 

4. Other Expense for the period April-June 2020 in,ludes loreign exchange loss oft 56.58 Crores (April - June 
2019, there was a foreign exchange gilin of~ 31.46 Crores which was included in other Income) 

-· .... - ... ··--· ·--------- --! s. The Corporation has created adequate security with r~spect to its secured listed non-convertible debt 

. s ~c~rity . • .. ·- ·--------- ··---
6. Shares held under "BPCL Trust for investrn~nt:; iri shares" of fc1ce v~lue ~ 202.3/ Crores have been netted off 

from paid-up e u.!.!x_ share capital. The_~~harc ~~E!!!IJ.s consi~e~d for computing E~rn~nss Per Share (EPS). 
7. The outbreak of COVID-19 globally and resultant lockdown in many countries, Including from 25th March 2020 

in India, had an impact on the business of the Corporation. Consequently lower dem;ind for crude oil and 
petroleum products has impacted the prices and therefore refining margins globally. Since petroleum 
products are covered under essential services, the refining and marketing operations of the Corporation were 
continued during the lock down period. 

8 . 

9. 

During this Quarter, there was lower refinery throughput and revenue from operations which was mainly due 
to lower demand of petroleum products. With the gradual reopening of t he economy, Corporation expects 
the refinery throughput and revenue from operations wilf improve and will be at normal levels post COVID 19 
impact and removal of complete lockdown restrictions. 

Management has asses$ed the potential impact of COVJD 19 based on the current circumstances and expects 
that there will be no significant impact on the continuity of operations of the Corporation, on useful life of the 
assets, on financial position etc. on a long term basis. 
In pursuance toSectio~ ·ii.ssAA of the Income Tax· A-;;t,1961 announced by Government of India through 
Taxation Laws (Amendment) Ordinance, 2019, the Corporation has an irrevocable option of shihing to a lower 
tax rate and simultaneously foq~o certain t<tx incentives including loss of the accumulated MAT Credit. The 
Corporation conti:lues to recognize the taxes on Income for the quarter ending on 30'h June 2020 as per the 
earlier provisions. ··-- · -·- - - --
Corporation has announced Voiu.nt;~y R~ti~; ,.;;;~tScherne during July 2020 and is in th!! process of receiving 
applications from employees. The VRS impact will bt! ilCtountcd on acceptance of eligible app~i_c~!!?.~~· . . ..... .. 

10. 
1 

The above results are in accordance wi'lh the Indian Accounting St andards (IND AS) ;is prescribed under 
· Section 133 of the Companies Act. 2013, read with the re levant rules issued thereunder and other accounting 

principles generally accepted in India. j 
L..--'----- -·· ' .. ... - - .. . . . -- -----·---------··· ·--·-- -·-

I~ 



. ·-·-·· -··-·-----· -, 
11. 1 The Audited Accounts fortheyearencJed 31St Maren 2020have beel' r.evi2wed by the Comptroller and Auditor I 

I General of India LJncler Section 143(6) of the Companies Act. :1013. The Comptroller and Auditor General of 
1nd1a under Section 143(6)(b) of the Compan1~s Act, 2013 have :10 ::omments upon or supplement to the 

, Auditors' Report on the accounb. 

12. I Figures relating to corresponding perlod:. have been regroupec.J/recl;issified wherever necessary to conform 
~current period figures. 

~j The Corporation operates in a single segmen~~i;,-;:~ petr~t~~ seao; As such reporting is done on 
I a single segment basis. 

14.1 Figures for the quarter ended 31st Marc.h 2020 are the balnn~;n~ f1euresbetween ~~~d figures 

I. in respect of the full f1nanc1i1I year ended 31st March 20:<0 and tht! µuohsned year to date figures up to the I 
, third quarter ended 31st December 2019. ----------------

The above unaudited results cf Bharat Petroleum Corporation Limited for the quarter ended 3011: June 2020 have 
been reviewed and approved by the Board of Directors in meenng-held on ::.3"' August 20;10. 

Place: Mumbai 
Date: 13111 August 2020 

' .... 
,• \ ' J I•'·/. :0 • 
'. · .... :-.:..··. 
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nhir~l Pel1ol1um Cor~oullun Umfto~ 
R• gd. Offltt : 8h1tat Sh11r.111, 4 A 6, Currhnbhoy Ro1d. Ballard Erute, P.a.N~. 6111, Mcmbai • 400 001 

Ct~i! IJJl20MH19!.lG<ll001tJ1 
Phone~ 022 2271 3000 / 4000 fu; ; U71 l071 emzill Id : ll'\fotJbha1~p•ttol .. um.1n Wtbtht: W¥M.bh4t.llpctroJtwn..i4 

STATtM£NT OHONWUOA rro UNAUDl'rfOFINANC•Al RCSUITS '°~ llff QVA•lf• .,.,O<D 30TH IUNC 10>0 

A. FWANQA.l PE.RrCRMA.NU 
Income 
I, lttvenu t hotn ODtt-'Oe>ns 
II Othi:1 tncumc 
UL T nt4' lncOIN (I • II} 
IV. fw:pens:ft~ 

C'C.U ol m.tf'rl•fi C.O~'Ut'l'lt•d 

Jt\ltCJ'J .. ~ of cc.od.~1l't•·Ulde 
t hvr.'-e:s ii\ 1nvt'nH>fieS ht f1nlshtd aQOd~. U11Cl:·in•1nri1: .,nt1 wOtk·,,,·etoerru 
hustOuty 
c,,,,.i..,y.,.11<:,,.f•1[l(l)tnst 
l )nn"lct cnns 
Dt-ptcd.moA .irul Amorliot'ion C.uonsci 
Olhtt £.:rpc:ruu CAefttr Nfttl' I) 

Total bfltnlCJ (CV) 

\t. PfoOt from coMinulnc. e>perlftfons btfon~ slure of profit of eqLity •<to1'11ttd •rv11>'$11tu :.nd 
IMmne lax i11 - [VJ 
VI. Share o( ptofit of cqorty acr,ou1~tt:d Investee (net of Income t'X) 
\11. u~tan.i Item (Mc:omt)/Elspe.n•e 
VIit. PtoOl ttom cont;,,ulll( opc.t•dons befnte incom• t» (\t1Vl·Vllll 
IX. Ttlll tl(ptnse: (ft.f(tr Nore No. 4} 

! Cu/tent Tu 
2. ~imedTo: 

i.~1 •9rt/(C.Kc:eu, piovis·oh o.f ntl1er yo rs 
Tolal Tu tM.p@M• (UC} 

X. frOlll fO< the ptrloO (VUl·IX) 

XI. Olhor Comprellenlivt llKarn• IOC!l 
Cil lte.m' 01at wllf no' bt ttd•nilltd to profit or Jess 

fb) i.nrorne \~ u:lne~ ro n""" tt..t will .-.c.t b. t~tbu:ohreO to p-Jrt o• k:-n 
tH} ltcrm 1hu wiQ k rr.dn•Hl•d to ptom ol' loU 

t &) ltrnu thll t wilt tit' retln 111l/tld t~ "f'OIH or IOU 

l' rom anrlbuta~lt to: 
~rs ol t.M """POlllV 
N'°"<onlMlr,... lnlwresh 

flrofi' tor the p~rlod 

Other Compre:htnstvc lncom.t attribvui.tv to : 
Owf'l.en .,, the cn1np11ny 
NOft Contr~lni lnl r uu 

Otht!tC"omprehcndiil.- ln<om~ fOf Utt pariOd 

Total Comp.ehoo~Ne \nt.ome • ttrlbutat:>lf! to : 
OWnc'• ~ t~ <o:n.,anv 
N:x'l·COnHOUirc: Jt'lle tC-loU 

Tot.ll Comprclw.mlve Income for 1htt period 

)Ull. P .. kl lip Cqu.lty Sh,..rt' C~cH•al (tao value. t J O tM.hJ fR t fe:• HUI~ lJ 

)(V. 6Hk i MJ Oih.:t.td t.;.rnin11 Ptl !>11uf, (' p11 sto•re' lhU•vAhJt II: >OJ f1tcfrr Nolt t; {No! 
ainnuallrN] 

1'. PtiYSlt.:AL P tHfOAMANC( 

1 l'l'!.ftf'C'ty lhrc;"''hput (MW.1) 
2 Mar1<•1~1(MMT) 
l . S.!es Gr..,th(!:) 
• • bgniil Sales (MMl~ 

~uartor Q.u~tttr Ytif 
Qul t l ijf 

e.nd1td 
lC.G,.lOZO ••dtd Jl.OJ.2010 tncltd l0.1>5.10!9 ~nd•d 31.0J.2010 

U~1Jdht:d A&idEted 

S0,90>.24 81,ll?.60 ~t.41 2,3) l2Vt7.16 
L.-.-E~·U .. - - 40U6 S4! 42 1.9~~~3! 

.....,s"''"',.""""'·"='---'s=>2"'>0::..:..:>&,,__ . ~.~S6.~"--~ 

J.0,~JO.&t!I 

!1.0~~.&l 

G0!.19 
1?,to!i.99 

l ,OOJAI 

l0,(l~G .J1 

l.S,14n.,) 
(3,0360) 
' l ,Ul.77 

1.010.n 

lt,l7l ?S 
1\,4U.h 
1,36"1\ 

1C.U8M 3 
I.OH.~ 

Ul 89C..01 
Ut. 7 .. Y~lt 
fl,07U1f 
"s.n).26 

4.0?Q ;i 
HLtl W9.A& S'G03 2.6!7.t>J 

l,072.17 1,1'\•l 4l 911.JO •1.Dll0.09 
._ ___ _,J,,,)"'U~~~~ _ __ &,SOC..78 <t,U1 44 19.Gl 0 ,'24 

e& .•!1.17 8-1,141 Jfj..__ ·-· M.!.J~4:,:l"--..:>::2:::•·.::"::S..:;;~c 

J.Ol2.9G (l~ll.60) 3,S6l.1) 

O .?t; 1.•0C-61 
----··-_:_ ·-· .. ·- ··-1:..,,_3.1:,:0::,:.l:::,S;_. _ _ _ _ -+------'i'-', 3:,;10~?~ 

3,0ICUS (i.95$ ft' 2,31S Ul l,6S l.S.7 

G•o.ao 
2SU1 

1•84.48J ~04.0 fi29.9(i 
1a11.4sf ao• o• <7l 

'-----·~---'~----"'"""'"'"'-"'----1!~~~.~-~<~6?~9~.bJl~"u 
_.,._,~J!!:~ ... u ... t!:_l)!'.U ' ~7S.~;:.l.._ ___ ~f t:.o•-.» .... • 

--.1.-----·...J.------~---· -----
1-----'l".1"'17".;...;•,i-- _t~e1? .. >! ·-- ..,_!..·!:~w"'."'s"<'1---~""""''"'"'-=I" 

(i>.9~) 

LUl 
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(~IU6) 

1~SS 

•16.lS 

(l40.6R) 
44,JEi 

36l.l4 

(~St.nl) 

119 Ui 
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- - ·!lJH.Oi:i _ _ _ 11 ... s~,-----'-'="-.L.---=~ ]~,r, L...- ---ssf.iC 

----- -·--·----'- - ·--- ·- -·-
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152.J!, 2711 

2,)11 .,. ft,81956) 

(!,llS.00) :'3.6S 
ll.01) (~ .041 
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IOC.J~ {l.~H69 J..,._,4 J~ 11 
D49.1J (l.UMZI 

l,JU.U 1.9""" :18 
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... , 1n"" 
HI J: .. ~ 
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/6 

~,623. 15 

11s.1~ 
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16~.u o,,, 
l~S.82 

l.Mt.O 
11.>.t!1 

2,065 4J 

u>G•.as 

S.l6 

9 .lti 
1l. lti 

l .\.t 
O.ll 

1.M!..JC. 
610.•2 

un.11 

S'9.#4 
( 12.00) 
SSi'.B• 
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Notes to Consolidated Financial Results: 

-·-
1

-. 1 Other EXpensP tor the p~riod-April-Ju~~-2·020 1n-ctud~s f~ri!tg;1-exchange lo~s of Rs. 57 .10 Cron~s( April - J-une I 
2019. there was a foreign exchange gain of Rs. 3;1.06 Crores which was nciuded in other Income ) . 
Shares held under *BPCL Trust ror 1nvestf'T'ents in shares· of face value It 202 37 Crores have been netted off 2

' from paid-u equity share capital. ~~~~~~!'__E!_..9Pital Is con_sidered for C0,!!1Puting Earnin s Per Share (EPS). 

3 __ Ille oi.tbreakof COVID-19 globally and resultant lockdown tn many countries, including from ~5th March 2020 
j in India, had an impact on the business of the Group Conseauently lower demand for crude 011 and petroleum 

products has impacted the prices and therefore rt>f:n1ng margins gloi>ally. Smee petroleum products are 
covered under essential services. the refining and madcet1r:g operation:. ot the Group were continued during 
the loci< down period. 

I During this Quarter, there was lower refinery throughput ~nd revenue from operations which was mainly due 
to lower demand of petroleum products With the gradual reopening of the economy, Group expects the 

l refine,.Y throughput and revenue from operations will improve and will be at normcil levels post COVID 19 
impact and removal of complete lockdown restrictions. . 

• I 

! Management has assessed the potential impact of COVID 19 based on the current circumstances and e>epects 
1 that there will be no sfgntficanl impact on the cont!nui':y of operations of the Group, on useful life of the 
l assets, on financial po!>ition etc on a~te~m ba~is 

4. , In pursuance to Section ll56AA of the Income Ta>e Act, 1961 announced by Government o! lndia thfough I 
II Taxation Laws (Amendment) Ordinance, 2019, Corporation has art irrevocable option of shifting to a lower tax 

"" ood "mcltoMou•IY fmgo """'" "' '"''"''v" md,dlng to" of '"" "''m''"" MAT Ccedl<. Th• I 
· Corporation has not exercised this option m the current ;ie•1od due to unuuhsed MAT Credit available n the 
! books. However, its Subsidiary Companies NRL & BGRl havP adopted the option available under Section 

llSBAA of Income Tax Act, 1961 
---- --- --·------ --~ ·--------·---------

! The at>ove results are in accordance with the lno;an Accounting Standards (IND AS) as prescribed under 
Section 133 of the Companies Act, 2013, •ead with the relevant rules Issued thereunder and other accounting 

I principles generally accepted In Ind la. 

r 6. Ille Audited Accoun~ for the year ended 31st March 2020 have been reviewed by the Comptroller and Auditor 

I General of lrd1a under Section 143{6) of the Companies Act. 2013 The Comptroller and Auditor General of 
India under Section 143(6){b} of the Companies Act, 2013 have no comments upon or supplement to the 

j . Auditors' Report on the accounts. ------------------~ 

I 
7.

1

1 Figures relating to corresponding periods ha11e bee!l regrouped/reclassified wherever necessary to conform 
to current period figures. 

1
-8..-BPRL, through Its step down subsidiary. has a share -;t-50% in-t~ sub~cribed capita I of IBV Brasil Petroleo 

i ltda. In acc.ordance with the provisions applicable In the relevant Junsdlctlon, the financial results of IBV has 
- 1 been con~idered .• f~- consolidation as Joint Venture by BPRL as on 30th June 2020. . • 

9. I ''"""foe th• q"rt" ••d•d "" Mmh 2020 '" "" b•l•n<0og "'"" botw"" 0,bll•h" "'"'" figocj 
1rt respect of the full financial year ended 31st Marcil 2020 and the pubtlshed vear to date figures up to the 
third quarter ended 31st December 2019. ---------------- - -------... - ----------

Tlie above Consolidated unaudited results of Bharat Petro:e'-'m Corpordt:on limited for the quarter ended 30'~ June 
2020 have been reviewed and approved by the Board of directors at its meeting held on l31h A:.igust 2020. 

P;ace Mumbai 
Date: 131h August 2020 

For and on behalf of the Board of Directors 

(\\,,~~// 
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N. Vijayagop/ 
Directorj1'nce} 
DIN: 00621835 
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r ar e roeum 611 at Pt I f?"'rlttlUO d rnite 
Reed. Offka: Bharat Bh•va n, 4 & 6, Currlmbhoy Road, ~Ila rd Estate, P.B.No. 688. Mumbai • 400 001 

[m1 limooNmmmoom1 
Phone: OZZ 2271 3000 / 4000 far: Zl713874 em•ll Id: lnfo@IJhnrateetroleum.in \Veb.sttc: www.A>h•r•toctrolcum./n 

(~In Crorea) 
CONSOLIDATED SfGMr:NT·W!SC ll'lFORMA'!'K>N 

Quarter Quarter Quarter Vur ended 
Sr. No. Particulars end•d 30.06.2020 ended 31.03.2020 f!nded 30.06.2019 31.03.2020 

Ut'facd:ted Audited Unaudited Audit@d 

1 SEGMENT REVENUE 
a) Downstream Petroleum S0,896.41 R1,eos.s2 86,381.4; 329,690.69 
b) E•ploration & Production of Hydroc~'bons ·--- 12.83 20.78 3145 106.47 

Sub-Total S0,909.24 81.829.&C 86,411.BJ 329,797.16 
Le••: ln ter-Sei;ment Revenue 

I-. 
Net Revenue Front Operations 

~ 
50,~09.24 El,829.GO BG,412.87 329,797.lG 

2 SEGMENT RESULTS 
•) Profit/(loss) Before T••, Other income ~nd Fin•ntt co~t\ 

J) Downstream Petroleum ~.207.39 (7.,543 .79) l,!<99.99 3,653.10 
ii) Exploration & Production of Hydr.xarbons .__ _ __lliJ.Z9l 1389.~ 4.SS (694.52 
Sub·Totalof(a) 3,187.10 (2,933.63) .<,004.~ 2,958.59 

IJ) finance costs 691.U 689.48 56~.08 2.637.01 

c) O!her Un·allo~ahl" E•11 .. rdilur" N•l off l11com<' ----~~ (664 .201 (93&.56' 13.330.00) 

--· 
____ .. _..,_ . 

Prolit/(loss) Before Tu (a·b-c) --~0.7? _ _ (?.,958.91 2.375.02 ·- _3.651.57 

3 Segment Assets 
ii) Downstream Petroleum 119,808.03 11 7,0~3 .89 114,567.82 117,053.89 

b) Exploration & Production of Hydrocarbons Zl,303,75 n.~00.?. 1 l8,43S .61 n,3CXJ.2J 

c) Others (Unallocntcd · Corporate) ,__ 11,801.49 11 509.46 12 509.63 11,509.46 

Total 153,973.Zl l S0,863. SC. 145,513.06 150,863.56 

4 Segment Uabilltles 
a) O~wnstreolll'\ Pc:?trofcum 44,2.:4.15 42,276.ltt 44,624.65 42,276.18 

b) E•plorolmn & Produc:'On ul H"f1lroca1bw1~ 452.69 777.88 187.'!0 277.88 

c) Othe!S (Unallo<ated . Corperatej 69,839.92 69,720.5'1 57,809.19 69,720.84 

Total ·-·- --~~~~~.1~- -- ll2 274.90 102 621.54 112,274.90 

s (Segment Assets · Segment ll•billt les) 
ii) Oownstre~m Petroleum 7S,563.Sll 74,7?7.71 69,943.17 74, 777.71 

b) lxploration & Production o l Hydrocarbons I 21,851.06 . 27,07.7..33 18.Z18.71 22,022.n 

c) Others {Unalloc~ted · Corporate) _ _JS'/1978~~ (SS. 211.38) (·l~.299 86) (58,711 38) 

Total 39,4l6.5l I----38,588.6Ci 42,891 .52 38,S88.66 

Notes: 
1. ThP eroup is ene~eed in thP follow111c busincs~ secmem.: 

•I oown..trl!am petroleum I.e . Refining and MarkPting of F'etrolEum P1cduu~. 

bl Exploration and l'roducticn of t<"f1lrocarbcns (E & ;. S<>gmentJ. 
Scgmen11 have been identified taking into aecoun1 me na:ore or ac!Mues and ~~ natu1e of risks and returns. 

2. Segment Reve11ue compri~e:~ of Turnover. Sub>idy recehred frnnt the Gov~rnmrr.l C'lf Ind-a t'nclOther Op,::.t~ting 11.Pvenues. 
3. Fi~ures re;aun~ to currespunding perktd of 11it!' ;>r€!Vinus yt'!af havf: be~n tCRroupi!d 1Hn~nwer l'lt-r.t?sS31y. 



LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. 2B 

Subject: Request for dropping of Assurance given in reply to Unstarred 
Question No. 221dated19.07.2021 regarding "BPCL Dividend". 

On 19 July, 2021, Adv. A.M. Ariff and various other, M.Ps., addressed an 
Unstarred Question No. 221 regarding "BPCL Dividend" to the Minister of 
Finance. The text of the Question alongwith the reply of the Minister is given 
in the Annexure. 

2. The reply to the Question was treated as an Assurance by the 
Committee and required to be implemented by the Ministry of Finance 
(Department of Investment and Public Asset Management) within three 
months from the date of reply but the Assurance is yet to be implemented. 

3. In this regard, the Ministry of Finance (Department of Investment and 
Public Asset Management) vide O.M. F. No. 4/8/2021-DIPAM-II-B(E) dated 24 
November, 2022 has stated as under:-

"It has been decided to call off the EoI process for strategic 
disinvestment of BPCL in May, 2022. Decision on the re-initiation of the 
strategic disinvestment process of BPCL will be taken in due course 
based on review of situation. 

Further, strategic disinvestment transaction takes considerable 
time to reach to the stage of fruition. Fulfilment of the subject Assurance 
is contingent on the successful completion of strategic disinvestment 
transaction of BPCL. 

Considering the fact that the decision on the re-initiation of the 
process has not been taken so far, it may not be feasible to complete 
the transaction before 31.03.2023. 

Therefore, it is requested to drop the subject Assurance instead 
of keeping it pending for an unspecified period of time." 

4. In view of the above, the Ministry, with the approval of the Minister of 
State in the Ministry of Finance, has requested the Committee to drop the 
Assurance. 

The Committee may consider. 

Dated:- 20/ot-/202..3 
New Delhi 





II 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 

DEPARTMENT OF INVESTMENT AND PUBLIC ASSET MANAGEMENT 

LOK SABHA 

UNSTARRED QUESTION NO. 221 

TO BE ANSWERED ON MONDAY, JULY 19, 2021 

Ashadba 28, .1943 (Saka) 

BPCL Dividend 

221. ADV. A.M. ARIFF: DR. AMAR SINGH: SHRI BENNY BEHANAN: 

Will the Minister of FINANCE be pleased to state: 

(a) the annual dividend from the Bharat Petroleum Corporation Limited (BPCL) during the 

last ten years; 

(b) the projected annual dividends and other receipts from BPCL for the next ten years; 

(c) the current valuation (s) of BPCL by the Government, employee unions, and any other 

stakeholders; 

(d) whether the Government is taking any steps to ensure proper price discovery in the 

valuation process for BPCL and if so, the details thereof; and 

(e) whether the expected receipts from disinvestment exceed the projected receipts from 

dividends by BPCL and if so, the details thereof? 

2o 



!N~WEU 

THE MINISTER OF ST A TE IN MINISTRY OF FINANCE 

(DR. BHAGW AT KTSHANRAO KARAD) 

(a) & (b) : Annual dividend received from BPCL by the Government 111 las1 10 years is 

annexed. BPCL is a listed Maharatna company, in which Government is the promoter and 

holds 52.98% equity shares, while the balance shares are held by other public shareholders. 

Under the Companies Act, 2013, the decisi~n with regard to the declaration of dividend is 

based on the recommendations of the Board of Directors of the company, which is contingent 

on various factors such as profit for the financial year, availability of cash, extent of 

borrowing, and future capital expenditure plans, etc. Profitability in Oil Marketing sector, in 

general, is dependent upon international crnde prices, demand for fossil fuels and growing 

use of alternative global clean energy sources, etc. The amount of final dividend as 

recommended by the Board of the Directors is considered and approved by the shareholders 

in the Annual General Meeting. Considering this, no projections for the future Dividend pay 

out by the Company can be made by the Government. 

The other main receipts are in the nature of direct and indirect taxes, the incidence of 

which does not depend upon the ownership of the Company. 

(c) & (d): As per the extant procedure, the valuation made by the independent valuers 

appointed by the Government is considered for the fixation of Reserve Price only. Jn order to 

ensure non-co llusive competitive bidding, confi<lentiali!y is maintained wi1h regard to the 

valuation exercise and the independent valuers are bound by a Confidentiality Undertaking. 

The Valuation, however, provides inputs fo r fixation of Reserve Price, while the price 

discovery is a producr of competitive bidding. Tbe process of financial bidding is guided by 

the principles of transparency, fair play, promoting competition and ensuring highest degree 

of integrity and probity. The Reserve Price is arrived at through a well-defined due process 

only after the financial bids have been received which are kept in sealed cover till the reserve 

price is determined. 
(e): The quantum of disinvestment receipts from BPCL wil l be known only after the ----successful completion of the transaction, based on the price discovery through competitive 

bidding. 
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Annexure to Lok Sabha Unstarred Question No. 221 for reply on 19-07-2021 

Annual dividend received by the Government from BPCL for last ten years 

Year Annual Dividend (Rupees in crore - rounded off) 

2019-20 2,821 

2018-19 2,091 

2017-18 1,729 

2016-17 3,098 

2015-16 1,529 

2014-15 675 
2013-14 437 

2012-13 218 
2011-12 278 
2010-11 278 

.2. 2.. 





LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

Subject: 

MEMORANDUM No. 2 '\ 

Request for dropping of Assurance given in reply to Starred Question 
No. 367 dated 19 March, 2020 (Supplementary by Shri Feroze Varun 
Gandhi, MP) regarding "Ground Water Depletion". 

On 19 March, 2020, Shri Feroze Varun Gandhi and Ms. S. Jothimani, M.Ps., 
addressed a Starred Question No. 367 to the Minister of Jal Shakti (Department 
of Water Resources, River Development & Ganga Rejuvenation) .. The text of the 
Question along with the reply of the Minister is as given in the Annexure. 

2. During discussion, Shri Feroze Varun Gandhi, M.P., inter-alia raised the 
following Supplernentary Question:-

"Sir, the Mihir Shah Expert Committee has recommended 
the creation of a National Water Commission, merging the 
Central Water Commission and the Central Ground Water 
Board, which looks at aquifer mapping, groundwater 
management, and possesses the mandate of data 
governance and water policy. My question to the hon. 
Minister is this. Does the Government have any plans to 
implement this suggestion?." 

3. In reply, the then Minister of Jal Shakti (Shri Gajendra Singh Shekhawat) 
stated as follows:-

"Speaker Sir, the question raised by the honorable member, 
Mihfr Shah committee had made such a recommendation in 
its Report. We have considered that. Presently also the 
discussion is going on at the level of the Ministry. As far as 
the origin of the subject he questioned that the program of 
aquifer mapping can be done, the aquifer mapping is 
already being done by the Central Ground Water Board. 25 
lakh square kilometers which has been marked, Out of this, 
aquifer mapping programme of 10 lakh square kilometers 
has been done. I have given instructions to the officials of 
the Ministry that this programme can be completed by the 
coming years, giving priority to the water stressed blocks of 
the 256 identified water stressed districts." 



4. The above reply was treated as an Assurance by the Committee and 
required to be implemented by the Ministry of Jal Shakti within three months 
fro'm the date of the reply but the Assurance is yet to be implemented. 

5. In this regard, the Ministry of Jal Shakti vide O.M. No H-11012/26/2020-E-I 
Section-MOWR dated 04 March, 2022 has stated as under:-

"The Department has engaged dedicated teams of officers; which includes 
Chairman of the Central Water Commission and Chairman of the Central 
Ground Water Board to study and disseminate action points from the report 
submitted by Dr. Mihir Shah, to sort out various issues in implementing the 
Report. However, it requires approval/consultation of different Nodal 
Departments of the Central Government and also requires consultation with 
multiple stake holders, including the State Governments, as water is a 
State Subject as per the Constitution of India. In view of the complexity 
involved in the process of setting up of the National Water Commission, it 
is not possible to provide a time-bound commitment for its establishment." 

6. In view of the above, the Ministry, with the approval of the Minister of Jal 
Shakti, has requested the Committee to drop the above Assurance." 

The Committee may consider. 
DATED: 2(:)/oi/ .Zo2:l 
NEW DELHI 
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GOVERNMENT OF INDIA 
MINISTRY OF JAL SHAKTI, 

. DEPARTMENT OF WATER RESOURCES, RIVER DEVELOPMENT & GANGA REJUVENATION 
LOK SABHA 

STARRED QUESTION NO. *367 
ANSWERED ON 19.03.2020 

GROUND WATER DEPLETION 

*367. SHRI FEROZE V ARUN GANDHI 
MS. S. JOTHIMANI 

Will the Minister of JAL SHAKTI be pleased to state: 

(a) the State-wise data on ground water depletion for the year 2019; 

(b) the details of levels of ground water at present, State-wise; 

( c) the measures being taken to conserve the ground water resources across the country; 

(d) the long tcnn measures being taken by the Government to ensure rainwater harvesting and water 

conservation; 

(e) the measures taken by the Government to mitigate the drinking water crisis in Tamil Nadu; 

(f) the details of such programmes implemented in Karur district; 

(g) the details of the funds allocated for the Cauveri Integrated Drinking Water Plan and if no funds have 

been allocated, the reasons therefor; and 

(h) the status of implementation of the new Cauvery Water Scheme? 

ANSWER 

THE MINISTER OF JAL SHAKTI 

(SHRI GAJENDRA SINGH SHEKHA WAT) 

(a) to (h) A Statement is laid on the Table of the House. 

***** 



STATEMENT REFERRED TO IN REPLY TO PARTs (a) TO (h) OF STARRED QUESTIO~ 
N0.*367 TO BE ANSWERED IN LOK SABHA ON 19.03.2020 REGARDING "GROUND WATER 

D~PL~~Io"n 1g1mn DV QillU P~no~u v lllmJ ~1~~~1 AND Ms. s . JOTHIMANI, M.P. 

(a) & (b) The Dynamic Ground Water Resources of the country are being periodically assessed jointly by 

Central Ground Water Board (CGWB) and State Governments. As per the 2017 assessment, out of the total 

6881 assessment units (Block/ Tal.uks/ Mandals/ watersheds/ Firkas) in the country, 1186 units in 17 

States/UTs have been categorized as 'Over-exploited' where the Annual Ground Water Extraction is more 

than Annual Extractable Ground Water Resource. 313 units have been categorized as 'Critical', 972 units as 

'Semi- critical', 4310 units as 'Safe' and 100 units as 'Saline'. Details are given in Annexure-1. 

Further, CGWB is periodically monitoring the ground water levels throughout the Country on a 

regional scale, through a network of monitoring wells. In order to assess the decline in water level on a long-

term basis, Pre-monsoon water level data collected by CGWB during Pre-monsoon 2019 has been. compared 

with the decadal average (2009-2018) . Analysis of water level data indicates that about 61% of the wells 

monitored have registered decline in ground water levels, mostly in the range of 0 - 2 m. The details are given 

at Annexure-11. 

During the pre-monsoon period of 2019, the depth to water level in the country ranged from less than 

2.0 metre to more than 40 metres below ground level (m bgl). In a major part of the country, water level is in 

the range of 5 to 10 m. The details are given at Annexure-III. 

(c) & (d) Water being a State subject, initiatives on water management including conservation and water 

harvesting i~ the Country is primarily States' responsibility. Further, to supplement the efforts of the State 

Governments, Government of India provides technical and financial assistance to encourage sustainable 

development and efficient management of water resources through various schemes and programmes. 

Further, a number of States have done notable work in the field of water conservation/harvesting. 

Of these, mention can be made of 'Mukhyamantri Jal Swavlamban Abhiyan' in Rajasthan, 'Jalyukt Shibar' in 

Maharashtra, 'Sujalam Sufalam Abhiyan' in Gujarat, 'Mission Kakatiya' in Telangana, 'Neeru Chettu' in 

Andhra Pradesh, 'Jal J eevan Hariyali' in Bihar, 'Jal Hi J eevan' in Haryana among others. 

Government of India launched Jal Shakti Abhiyan (JSA), a time bound campaign with a mission 

mode approach intended to improve water availability including ground water conditions in the water stressed 

... 



blocks of 256 districts in India. In this regard, teams of officers from Central Government along-with 

technical officers from Ministry of Jal Shakti were deputed to visit water stressed districts and to work in 

close collaboration with district level officials to undertake suitable interventions. Further, to promote water 

conservation and water resource management, five target interventions viz. water conservation & rainwater 

harvesting, renovation of traditional & other water-bodies/tanks, reuse and recharge of bore-wells, watershed 

development and intensive afforestation etc implemented. 

In addition, Government of India has approved Atal Bhujal Yojana (Atal Jal), a Rs.6000 Crore 

Central Sector Scheme, for sustainable management of ground water resources with community participation. 

Atal Jal is being implemented in 78 water stressed districts of Seven States viz. Gujarat, Haryana, Karnataka, 

Madhya Pradesh, Maharashtra, Rajastban and Uttar Pradesh. 

Central Ground Water Authority (CGWA) has been cc:mstituted under Section 3(3) of the 

'Environment (Protection) Act, 1986' for the purpose of regulation and control of ground water development 

and management in the Country. CGW A is regulating ground water withdrawal by industries I infrastructure/ 

mining projects in the country including in NCR region for which guidelines/ criteria have been framed, 

which are modified from time to time. The current guidelines, effective from 15.11.2015 are available on the 

website http://cgwa-noc.gov.in. 

Further, CGW A had notified fresh guidelines for development and management of ground water 

resources in the country vide Gazette Notification SO 6140 (E) dated 12.12.2018. However, further fresh 

guidelines are being finalized. 

As per information received from Ministry of Housing & Urban Affairs, the Model Building Bye 

Laws, 2016, has been issued for guidance of the States/UTs which has a chapter on 'Rainwater Harvesting'. 

The provisions of this chapter are applicable to all the buildings. 33 States I UTs have adopted the rainwater 

harvesting provisions. The implementation of the rainwater harvesting policy comes within the purview of the 

State Government/Urban Local Body I Urban Development Authority. 

In order to regulate the Over-exploitation and consequent depletion of ground water, the Ministry 

has circulated a Model Bill to all the States/UTs to enable them to enact suitable ground water legislation for 

regulation of its development, which includes provir1 :m ofrain water harvesting. So far, 1 S States/UTs have 

adopted and implemented the ground water legislation on the lines of Model Bill. 



Central Groun'1 W;\~r firnrra (GGWB) i~ impl@IDQiltin2 1NAti6nJ Aqu~Per Mapping and 

Management Programme' (NAQUIM) for aquifer mapping in the country including in areas which have 

recorded a high depletion of ground water, in phases. Out of the total mappable area of nearly 25 Jakh sq km, 

so far aquifer maps and management plans have been prepared for an area of nearly 11.80 lakh sq km spread 

over various parts of the country. The details are shared with concerned State Government for taking suitable 

interventions. 

Central Government supports construction of water harvesting and conservation works primarily 

through Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS) and Pradhan Mantri 

Krishi Sinchayee Yojana - Watershed Development Component (PMKSY-WDC). 

The expenditure made on water related works taken up under MGNREGA during last three years 

and current year as uploaded by the States in the MIS after following due procedures of the Programme is as 

under: 

Years Rs in Cr 
2016-17 23278.9 
2017-18 19839.05 
2018-19 19673.65 

I 20 I 9-20(till 02.03 .2020) 16894.96 I 

Funds released as Central share to States under PMKSY-WDC are as under: 

Years Rs in Cr 
I 2016-17 1494.92 

2017-18 1699.40 
2018-19 1791.49 

2019-20 (till 28.02.2020) 1302.98 

Further, important measures taken by the Central Government for conservation, management of 

ground water and effective implementation of rain water harvesting in the country are at the following URL: 

http://mowr.gov.in/sites/default/files/Steps to control water depletion Jun2019.pdf. 

(e) & (f) Drinking water is a State subject and Government of India supplements the efforts of States by 

providing financial and technical assistance to States/UTs including Tamil Nadu. It is the States that plan, 

design, approve, implement, operate and maintain water supply schemes. 



To enable every rural households to have potable water at service level of 55 liter per capita per day 

(lpcd) through Functional Household Tap connection (FHTC) by 2024, Government of India, in partnership 

with States, has launched Jal Jeevan Mission (JJM) in the country including in Karur district of Tamil Nadu,. 

In the current financial year, an amount of Rs. 371.94 Crore has been released to the State of Tamil Nadu for 

the implementation of JJM. 

In addition, Ministry of Housing and Urban Affairs, through "Atal Mission for Rejuvenation and 

Urban Transformation (AMRUT)", supplements the efforts of the States/ Union Territories (UTs) in 

providing water supply, sewerage & septage management, storm water drainage etc in 500 cities/towns across 

India (covering about 22.50 Crore population) with a total outlay of Rs. 1,00,000 Crore including Central 

Assistance of Rs. 50000 Crore during FY 2015-2016 to FY 2019-2020. The total State Annual Action Plans 

(SAAPs) approved for the entire Mission period is Rs.77,640 Crore out of which Rs.39,011 Crore (50.25 %) 

has been allocated to water supply. Rs.2063.90 Crore has been released (against Central Assistance) to the 

State of Tamil Nadu for the implementation of AMRUT as on 16.03.2020. 

As per infonnation received, Tamil Nadu Water supply and Drainage Board (TW AD) under 

Government of Tamil Nadu maintains 556 Combined Water supply Schemes (CWSS) in Tamil Nadu with 

average water pumping as 1920 Million Litre per Day (MLD). Further, they supply water through 18 nos of 

CWSS in Karur district with earmarked water supply of 33.72 MLD benefitting 6,53,531 people. 

(g) As per information provided by TW AD, no fund has been allocated for Cauveri Integrated Drinking 

Water Plan as they have not implemented the same. 

(h) TW AD is implementing 11 nos of Water Supply Schemes with Cauvery as source. Details are given at 

Annexure IV. 

Further, 13 schemes have been planned to be implemented as per details given at Annexure v. 

***** 



ANNEXURE-1 

Annexure referred to in reply to part (a) & (b) of Starred Question No. *367 to be 
answered in Lok Sabha on 19.03.2020 regarding "Ground Water Depletion". 

CA TEGORIZ TION OF A BLOCKS/ MANDALS/ TALUKAS IN INDIA (2017) 

Safe Semi-Critical Critical Over-
Saline 

States I Union Total No. of Exploited 
S.No . 

Territories Assessed 
Units Nos. % Nos. % Nos. % Nos. % Nos. % 

States 
I Andhra Pradesh 670 50 1 75 60 9 24 4 45 7 40 6 
2 Arunachal Pradesh II II 100 0 0 0 0 0 0 0 0 
3 Assam 28 28 100 0 0 0 0 0 0 0 0 
4 Bihar 534 432 81 72 13 18 3 12 2 0 0 
5 Chattisgarh 146 122 84 22 15 2 I 0 0 0 0 
6 Delhi 34 3 9 7 21 2 6 22 65 0 0 
7 Goa 12 12 100 0 0 0 0 0 0 0 0 
8 Guiarat 248 194 78 II 4 5 2 25 10 13 5 
9 Haryana 128 26 20 21 16 3 2 78 61 0 0 
10 Himachal Pradesh 8 3 38 I 13 0 0 4 50 0 0 
II Jammu & Kashmir 22 22 100 0 0 0 0 0 0 0 0 
12 Jharkhand 260 245 94 JO 4 2 I 3 I 0 0 
13 Karnataka 176 97 55 26 15 8 5 45 26 0 0 
14 Kera la 152 119 78 30 20 2 I I I 0 0 
15 Madhya Pradesh 313 240 77 44 14 7 2 22 7 0 0 
16 Maharashtra 353 271 77 61 17 9 3 11 3 I 0 
17 Manipur 9 9 100 0 0 0 0 0 0 0 0 
18 Mcghalaya 11 ll 100 0 0 0 0 0 0 0 0 
19 Mizoram 26 26 100 0 0 0 0 0 0 0 0 
w Nagaland 11 I I JOO 0 0 0 () 0 0 0 l 0 
21 Odisha 314 303 96 5 2 0 0 0 0 6 2 
22 Punjab 138 22 16 5 4 2 I 109 79 0 0 
23 Rajasthan 295 45 15 29 10 33 II 185 63 3 l 
24 Sikkim 4 4 100 0 0 0 0 0 0 0 0 
25 Tami lNadu 1166 427 37 163 14 79 7 462 40 35 3 
26 Telangana 584 278 48 169 29 67 JI 70 12 0 0 
27 Tripura 59 59 100 0 0 0 0 0 0 0 0 
28 ; Uttar Pradesh• 830 540 65 151 18 48 6 91 I I 0 0 
29 _ _j_ Uttarakhand 18 13 72 5 28 0 0 0 0 0 0 
~·-· !_West Bengal •• 268 191 71 76 28 I 0 0 0 0 0 

Total States 6828 4265 62 968 14 312 s 1185 17 98 1 
Union T erritories 

I Andaman & Nicobar 36 35 97 0 0 0 0 0 0 I 3 
2 Chandigarh 1 0 0 1 100 0 0 0 0 0 0 
3 Dadra & Nagar Haveli l 1 100 0 0 0 0 0 . 0 0 0 
4 Daman & Diu 2 I 50 0 0 I 50 0 0 0 0 
5 Lakshdweep 9 6 67 3 33 0 0 0 0 0 0 
6 Pu duehcny 4 2 50 0 0 0 0 I 25 I 25 

Total UTs 53 45 85 4 8 I 2 I 2 2 4 
Grand Total 6881 4310 63 972 14 313 s 1186 17 100 I 

Note 
Blocks- Bihar. Chhnuisgarh, lforyana, Jharkhand, Kcra la. M.P .. Manipur, Mizoram, O rissa. Punjab. Rajasthan. Tripura. Ut1ar Pradesh, 
i:aluks ·-Ka~n~taka: Goa. Gujarat, Maharashtra 
Mandals- Andhra Pradesh. Tclangana 
DistrictsNallcy- Arunachal Pradesh. Assam. Himachal Pradesh, Jammu & Kashmir. Meghalaya. Miwram, Nagaland 
Islands • Lakshadwccp. Andaman & Nicobar Islands 
Firka-Tami l Nadu 
Region - Puducherry 
UT - Chandigarh. Dadar & Nagar Haveli. Daman & Diu 
Tehsil-NCT Delhi 
*Uttar Pradesh: There are total 820 block and JO Cities 
• •The Ground Wa1cr resources assessment as or. 2013 has been considered for the slate of West Bengal 

I 
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ANNEX URE-II 

Annc:rnre referred to in reply to part (a) & (b) of Starred Question No. *367 to be answered in Lok Sabha on 19.03.2020 regarding "Ground 
Water Depletion". 

State-wise Decadal Water Level Fluctuation witb Mean [Premonsoon (2009 to 2018] and Premonsoon 2019 

-s.-~o. r··-NameofState ·-No.Of-~--------·-·- -·-···-- · 

l Well! 
"ell! R•nge in m Rise Fa ll RI.Jc Fall sho,.ing ao 

Analyse -·--'"'-·- chanre 
d Rise FaU 0-Zm 2-4m >4m 0-Zm 2-4m >4m 

Min Mu Min Max No % No % No o/o :'<lo . % No % No % No % No % No % 
I And hra Pradesh 714 0.01 7.26 6 9.32 166 23.2 18 2.5 10 1.4 348 48.7 122 17.1 48 6.7 194 27 518 73 2 03 
2 Arunachal Pndesh 18 0.54 2.45 0.1 S.94 I 5.6 I 5.6 0 0.0 8 44.4 7 38.9 I 5.6 2 ' 11 16 89 0 0.0 ·---·- 230 0.01 7.1 0.01 4.53 89 38.7 17 7.4 5 2.2 112 4!!.7 5 2.2 2' 0.9 11 1 48 119 3 Assa"' .. 52 0 0.0 --4 Dihar 619 0.01 5.34 0.01 11.65 172 27.8 20 3.2 3 o.s 349 56.4 ·46 7.4 24 3.9 195 32 419 68 5 0.8 -· Chandi~arh 12 0.01 247 0.24 S.49 2 16.7 2 16.7 0 0.0 4 33.3 3 25.0 I 8.3 4 33 5 8 67 0 0.0 ,___ ·-602 0.01 14.65 0.01 1534 143 23.8 58 9.6 36 6.0 253 42.0 71 11.8 28 4.7 6 Chhattis•:am 237 39 352 58 13 ·2.2 
7 Dadn &:. Nagar Havcli 18 0.08 239 0.06 8.75 I 5.6 I 5.6 0 0.0 9 50.0 4 22.2 3 16.7 2 II 16 89 0 0.0 --s-· Damanct:Diu II 0.04 266 0.02 0.52 5 45.5 2 18.2 0 0.0 2 18.2 2 18.2 0 0.0 7 64 4 36 0 -0.0 - 9 Delhi 73 0 13-23 O.OS 8.88 28 38.4 5 6.8 3 4.1 12 16.4 16 21.9 9 12.3 36 49 37 51 0 0.0 -IO-- Goa 64 0.01 8.29 0 4.29 17 26.6 0 0 .. 0 1 1.6 43 67.2 2 3.1 I 1.6 18 23 · 46 7 2 0 --2.:2._ 

11 Guiarat 697 0.01 12.36 0.02 IS.96 169 24.2 59 8.S 32 4.6 2&4 40.7 77 11.0 76 I0.9 260 37 437 63 0 0.0 - - -· 279 ().OJ 8 0.02 19.12 79 28..3 9 3.2 6 2.i 106 38.() 37 13.J 41 14.7 94 34 184 66 12 llarvana 1 ~ -ff llimachal Pradesh 101 0.04 -6.63 0.11 3.86 69 68.3 10 9.9 2 2.0 15 14.9 s s.o 0 0.0 81 80 20 20 6 0.0 -· 14 Jamrnu & Kaslunir 204 0.01 4.29 0 4.32 78 38.2 7 3.4 1 o.s 104 51.0 12 S.9 2 LO 86 42 118 58 0 o.o 
IS JhArkhand 271 0.03 531 0.02 9 97 81 29.9 19 7.0 ·3 I.I 131 48.3 27 10.0 10 3.7 103 38 168 62 0 0.0 >---·--· Kamat ala 1098 0.01 14.72 0.0 17.22 157 i4.3 34 3.1 26 2.4 595 54.2 207 18.9 79 7.2 217 20 881 80 0 0.0 16 
17 Kera la 1427 0.0 7.01 0.0 10.09 623 43.'1 31 2.2 7 0.5 701 49.1 48 J.<4 13 0.9 661 46 762 53 4 0.3 

I- 1319 0.01 
~ 

17.72 0.01 18.91 451 34.2 121 9.2 75 S.7 '475 36.0 114 8.6 83 6.3 647 49 672 SI 0 18 Madhya Pndcsh 0.0 
- -19-· Maharash1n 1645 0.0 18.42 0.0 18.01 314 19.1 61 3.7 26 .JA 69Bt 42.4 342 20.8 201 12.2 401 24 1241 75 3 0.2 -· ·20· . -·· ·--Mc2halaya 53 0.01 6.2 0.09 1.21 37 69.8 1 1.9 1 1.9 14 26.4 0 0.0 0 0.0 39 74 14 26 0 0.0 ---·- Odhisha 1064 0.01 7.07 0.01 478 593 55.7 110 10.3 27 2.5 311 29.2 19 4.0 4 0.4 730 69 334 31 0 0.0 21 - -· 0.0 0 0 o:o 83.3 16.7 0.0 0 0 0.0 22 Pondichcrrv 6 0.13 2.58 0 0.0 5 I 0 6 JOO 0 ·--· 23 Punjab 245 0.0 I 5. 11 0.02 9.94 67 27.3 5 2.0 2 . 0.8 IOI 41.2 30 12.2 39 15.9 74 30 170 69 1 0.4 ·24 -· Raias!han 893 0.0 14 0.01 18.43 202 22.6 SI 5.7 48 5.4 324 . J6.3 119 13.3 1'45 16.2 301 34 588 66 4 0.4 

25 Tamill'ladu 612 . 0.0 - 11.53 0.02 12.54 126 20.6 27 4.4 17 2.8 214 35.0 129 21.1 99 16.2 170 28 442 72 0 0.0 .___ __ 
Tclanl!a!11 557 0.01 10.15 O.ot 13.97 149 26.8 23 4.1 16 2.9 186 33-4 84 96 188 -- ·-26 15.1 17.2 34 366 66 3 0.5 -27 - Tripwa 15 0.01 3.99 001 3.21 28 37.3 3 4.0 0 0.0 41 54.7 3 4.0 0 0.0 31 41 44 59 0 0.0 - 28 UttarPmdcm 592 0 1294 0 13.07 144 24.J 14 2.4 4 0.7 354 59.8 58 9.8 17 2.9 161 27 429 72 1 0.2 ,____ - -· 29 Uttarakhand 42 0.0 1 5.45 002 12.83 12 28.6 2 4.8 l 2.4 17 40.5 s 11.9 5 11.9 1S 36 27 64 0 0.0 i----- - -

16.09 ,___]~ .. ... ~est Bengal 653 0.01 12.()1) 0 . 278 42.6 71 10.9 22 3.4 194 29.7 54 8.3 31 4.7 371 ST 279 43 3 o.s 
--:.-. . . - .. -... Total - 14194 - - ·--~1....-.. - 4281 30.2 782 5.5 .174 2.~ 6()1~ 42.J 1649 11.6 1058 7.5 5437 38.3 8717 61.4 40 !L 
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( ANNEXURJ 

Annexure referred to in reply to part (a) & (b) of Starred Question No. *367 to be answered in Lok Sabha on 19.03.2020 regarding "Ground \\ 
Depletion". 

State-wise Pre-monsoon 2019 Ground Water level in lndht 

s. Name of State No.of Depth to Water Number & Percenta2e of Wells Showini;t Depth to Water Level ( mbld) in the Ran~c of 
No. wells Level (mbgl) 0-2 2-5 5-10 10-20 2040 >40 

Analysed Min Max No % No % No % No % No % No % 
I Andaman & Nicobar Island 106 0.04 10 80 75.5 19 17.9 7 . 6.6 0 0.0 0 0.0 0 I 

2 Andhn Pradesh 721 0.31 60.00 54 . 7.5 266 36.9 268 . 37.2 118 16.4 10 1.4 5 I 

3 Arunachal Pradesh 18 2.25 4.82 10 55.6 3 16.7 4 22.2 l 5.6 0 0.0 0 I 

4 . Assam 237 0.14 17.39 42 17.7 141 59.5 46 19.4 8 3.4 0 0.0 0 I 

.5 Bihar 621 0.74 16.11 10 1.6 215 34.6 348 56.0 48 7.7 0 0.0 0 I 

6 Oiandigarh 13 3.02 47.64 0 0.0 3 23.1 1 7.7 3 23.l 4 30.8 2 I 
7 Chhattisgarb 650 0.60 40.00 7 1.1 126 19.4 401 61.7 109 16.8 7 1.1 0 I 

8 Dacha & Nagar Havcli 18 3.80 19.90 0 0.0 3 16.7 6 33.3 9 . 50.0 0 0.0 0 I 

9 Dwmn&Diu II 1.83 9.05 l 9.1 3 27.3 7 63.6 0 0.0 0 0.0 0 t 

IO Delhi 73 1.07 62.64 4 5.5 12 16.4 18 24.7 20 27.4 13 17.8 6 . . 
f-

64 1.75 14.95 3 4.7 28 43.8 24 37.51 11 Goa 9 14.l 0 0.0 0 r .___ 
0.00 59.90 9 1.3 I JO 15.7 34.2' 12 Gujarat 699 239 243 34.8 92 13.2 6 I 

13 Haryana 288 0.48 87.11 11 3.8 64 22.2 67 23.3 75 26.0 59 20.5 12 
14 llimacbal Pradesh 101 0.62 28.70 15 14.9 39 38.6 21 20.8 20 19.8 6 5.9 0 I .__ 

0.85 38.70 28 13.7 102 50.0 51 15 Jammu &. Kashmir 204 25.0 15 7.4 8 3.9 0 I 

16 Jharkhand 278 0.00 16.25 5 1.8 35 12.6 179 64.4 59 21.2 () 0.0 0 I 

17 Kamataka 1102 1.12_ 27.30 33 3.0 235 21.3 510 46.3 318 28.9 6 0.5 0 I ,_ 
88 18 Kerala 1441 0.31 55.23 6.1 411. 28.5 633 43.9 283 19.6 25 1.7 1 I 

19 Madhya Pradesh 1319 0.00 49.62 16 1.2 171 13.0 606 45.9 462 35.0 60 4.5 4 I -· 
~- Maharashtra · 1680 . 0.01 51.00 40 2.4 176 10.5 751 44.7 617 36.7 88 5.2 8. t 

'-"--· 
21 Mc1'tbalaya 56 0.51 31.90 8 14.3 29 51.8 15 26.8 1 1.8 2 3.6 1 ·---
22 Nagaland 5 1.15 lt.62 I 20.0 2 40.0' 0 0.0 2 40.0 0 0.0 0 t 

- L...---' . ·- -
23 Odisha 1067 0.00 13.55 140 13. l 467 43.8 437 41.0 · 23 2.2 0 0.0 0 ( 

24 Pondicherry 6 ' 2.51 6.90 0 0.0 5 83.3 I 16.7" 0 0.0 0 0.0 0 I 

25 Punjab 251 0.70 43.43 6 2.4 45 17.9 56 22.3 1 76 30.3 64 25.5 4 
26 Rajasthan 922 0.52 128.15 13 1.4 75 8.1 201 21.8 i 263 28.5 195 21.1 175 I 
27 TamilNadu 630 0.60 103.40 26 4.1 119 18.9 261 42.4 1 177 28.1 32 5.1 9 -
28 Tclangana 560 0.85 99.50 7 1.3 83 14.8 202 36.1 l 189 33.8 66 11.8 13 . 
29 TripW'll 96 0.45 27.25 20 20.8 50 52.1 18 18.8 i 5 5.2 3 3.1 0 I 

30 Uttar Pradesh 593 0.29 4420 9 1.5 174 29.3 272 45.9 113 19.1 23 3.9 2 I 

31 Uuarakhand 44 1.98 71.90 I 2.3 13 29.5 11 25.0 16 36.4 1 2.3 2 ' - 681 0.32 36.82 64 9.4 209 30.7 32 West Bengal 266 39.1 120 17.6 22 3.2 0 ( 

Total 14555 0.00 128.15 751 5.2 3433 23.6 5933 40.8 3402 ZJ.4 786 5.4 250 l 
I 

2.2. 





ANNEX URE-IV 

A _1exure refer.red to in reply to part (h) of Starred Question No. *367 to be answered in Lok 
Sabha on 19.03.2020 regarding "Ground Water Depletion". 

List of 11 Schemes being implemented by TWAD Board in Tamil Nadu 

Sl 
No. 
1 

2 

3 

4 

j 5 

L 
18 

9 

10 
I 

I 11 

Details of Scheme 

CWSS to 293 Hahs in Trichy District. 

CWSS to Keeranur, Neikkarapatty Town panchayats and 253 Rural habitations in Dindigul 
District 

CWSS to Annur and Mooperipalayam TP in Coimbatore District. Bulk quantity to 155 
Rural Habitations in Palladam and Tiruppur Unions in Tiruppur 

CWSS to Alampalayam TP, Pdaveedu TP including 669 Rural habitations in Pallipalayam 
and Tiruchengode Unions in Namakkal District and Sankari TP in Salepl 

CWSS to Perundurai and 7 other Town Panchayats including 547 wayside Rural Habitations 
1 in Erode and Tiruppur districts 

! Augmentation of Water Supply to Tiruchengode Municipality in Namakkal district 
I I Augmentation of Water supply to Thiruchengode Municipality (IUDM) 

j Water Supply Scheme to Mis MRF Limited Naranamangalam in Perambalur district 

Water Supply Scheme to Inam Karur Mpty. (KfW/ULB/CGF) 

i 
Water Supply Scheme to Namakkal Municipality (TNSUDP - TNUDF/PSGF/ULB/IUDM) 

I Water Supply Scheme to Musiri Town Panchayat ' 
! 



I 

! 
' 

I 

I 
I 
I 
I 

I 

ANNEXURE-V 

Annexure r eferred to in r eply to part (h) of Starred Question No. *367 to be answered in Lok S. ha on 
19.03.2020 regarding "Ground Water Depletion". 

Status of Implementation of new Cauvery Water Schemes 

SI. Project Cost 
Population 

No 
Name of scheme 

(Rs.in Crorc) benefitted in Present Status 
Lakhs 

Combined Water Supply Scheme to Ilampillai, Anayampatti, 
Administrative Sanction to be Panaramarathupatti, Mallur and Edanganasalai Town Panchayats I and 778 Rural ;iabitations in Veerapandy, Panamarathupatti and 762.00 4.44 accorded by the Government of 

Salem Unions in Salem District Tami!Nadu 

Combined Water Supply Scheme to Rasipuram Municipaity, 
Vennandur, Athanur, Pillanallur, Namagiripettai, Pattanam, 

Detailed Project Repon 2 Seerapalli. R.Pudupatty and Mallasamudram Town P Anchayats 865.00 4.43 
and 823 rural habitations in Rasipuram, Vennandur, prepared. 

Namagiripettai and Puduchatram unions in Namakkal District 

3 Combined Water Supply Scheine to 314 rural habitations in 310.87 l.49 Detailed Project . Repon 
Aravakurichi and K.Paramathi unions ofKarur District prepared. 

4 Combined Water Supply Scheme to 297 rural habitations in 230.00 l. l 3 Detailed Project Report under 
Modakurichi Union of Erode District pr~paration 

Combined Water Supply Scheme to 86 rural habitations in 110.00 Detailed Project Rcp?n under 5 0.3 l Kodumudi Union of Erode District preparation 

Administrative Sanction to be 
6 Combined Water Supply Scheme to 8 Town Panchayats, 2452 1752.73 11.40 accorded by the Government of 

Rural habitations in 11 =ions with Bulk Provision to 3 TamilNadu 
Municipalities in Siva2an2ai District 

7 CWSS to 472 rural habitations in Papanasam and Ammapettai 275.00 1.80 Detailed Project Report under 
Unions ofThanjavur District preparation 

CWSS to 134 Rural Habitations in Kumbakonam Union of 
Administrative Sanction to be 

8 Thanjavur District 
91.13 0.76 accorded by the Government of 

Tami!Nadu 

CWSS to 124 rural habitations in Kumbakonam, 
Thiruvaidaimathur & Thirupanandal Unions & 2 hamlets in 45.00 0.98 

Detailed Project Report under 
9 Muthur & Thiruvidaimarudur Town Panchayats in Thanjavur preparation 

District 

CWSS to 200 habitations in lalgudi & Pullambadi union ofTrichy 65.00 1.26 Detailed Project Rcpon under 
10 District preparation 

Administrative Sanction to be 
I I 

Creation of an Additional Source with Pump House to Cwss to 42.46 7.03 accorded by the Government of 
893 Habitations in Nagappattinam District TamilNadu 

CWSS to l 032 habitations in Thiruvarur, Mannargudi, Kottur, Detailed Project Report Prepared 
12 Thiruthuraipoondi, Nannilam and Koradachery in Six unions of 870.00 3.45 and under Scrutiny. 

Thiruvarur District 
CWSS to 2 Town PanchayatS, 1154 Habitations in Vellore 

District, 9 Town Panchayats, 1673 Habitations in Ranipet District, Detailed Project Report under 
13 2090 Habitations in Thirupathur District, 4 Municipalities, 10 9000.00 47.38 preparation 

Town Panchayats and 4468 Habitations in Thiruvannamalai 
District with River Cauverv as source. 

***** 



, . . 

(Q.367) 

SHRI FEROZE VARUN GANDHI: Sir, the Mihir Shah Expert Committee has 

recommended the creation of a National Water Commission, merging the 

Central Water Commission and the Central Ground Water Board, which looks 

at aquifer mapping, groundwater management, and possesses the mandate of 

data governance and water policy. My question to the hon. Minister is this. 

Does the Government have any plans to implement this suggestion? 

~~ ~ ~ ~~= 3-lUf~ ~I J"i l•+=ftii ~ ~ vn- >!"~ fcpm t ~ m5 

~~ 3N;ft~~~~~~~ ~ m~~~~~ cffi+1R 
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~ c:p14wli 'P1 ~~\;ff~ 

SHRI FEROZE VARUN GANDHI : Sir, it is widely known that the practice of 

providing power subsidies to farmers has been a factor in the decline of water 

resources and water levels in our country. Although, this is a State subject, my 

question to the hon. Minister is this. Has the Government looked at some kind 

of overarching consultation to look at some sort of regulation for use of 

electricity for ground water extraction by the farmers? 
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SUSHRI S. JOTHIMANI : Thank you, Sir, for giving me this opportunity. I 
. . 

would like to appreciate the hon. Minister for his committed and sincere efforts 

in setting up the Expert Committee to assess the water situation in every 

district across India. I have participated in one such .meeting in my 

Parliamentary Constituency, Karur. These are · all things which have been 

discussed elaborately in the meeting. There are three lakes in my 
. . 

Parliamentary Constituency, namely, Dhathampalayam Lake, Velliyanai Lake, 

and Panjappatti Lake. If all of these are rejuvenated, thousands of hectares of 

irrigation and drinking water facilities may get better in the district of Karur. We 

are making some efforts in the areas of water conservation and ground water 



\,... 

I i II Ir 
management. I would like to request the hon. Minister to add sufficient funds in 

support of our efforts. 

The Minister, in his reply, also said that no funds have been allotted 

under the Cauvery Integrated Water Scheme. So, I would also like to request 

the hon. Minister to allot funds under Cauvery Integrated Water Scheme for 

Aravakurichi Assembly, Vedasandur Assembly, Karur Assembly, 

Krishnarayapuram Assembly, Viralimalai Assembly, and Manapparai 

Assembly. All of these are very long-pending demands of the people of my 

Parliamentary Constituency, which are also very'well discussed in the meeting. 

Unless and until the funds are allotted, our efforts would be meaningless. So, I 

would request you to consider this very important issue. Thank you . 
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12.00 hrs 

SHRI B. MANICKAM TAGORE: Sir, in the water stressed Districts, 

particularly, Virudhunagar, Ramanathapuram and Thoothukudi, water is the 

biggest problem; and these are all Aspirational Districts also. 

Can the Minister assure us that there will be a separate plan for the 

Aspirational Districts for water management? If any such plan is·there, he can 

inform the House. I would be thankful to him. 
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LOKSABHASECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. ?;iO 

Subject: Request for dropping of Assurances given in replies to (i) Starred 
Question No. 234 dated 10.03.2021 regarding "Ayush Export 
Promotion Council"·; and (ii) Unstarred Question No. 2846 dated 
12.03.2021 regarding "Ayush Export Promotion Council". 

The above Questions were asked by various MPs., respectively to the Minister 
of AYUSH. The texts of the Questions along with the replies of the Minister are as 
given in the Annexures I and II. 

2. The replies to the Questions were treated as Assurances by the Committee and 
required to .be implemented by the Ministry of AYUSH within three months from the 
date of replies but the Assurances are yet to be implemented. 

3. In this regard, the Ministry of AYUSH vide O.M. F. No. H-11016/90/2021-IC 
and H-11016/100/2021-IC dated 06 July, 2022 has stated as under:-

"In respect of point (c) of the said Assurance, it is stated that an inter-
ministerial working group ha~ been formed under the Ministry of Ayush. This 
group pertains to the matter of allocation of new HS lines for ISM Products, 
Herbal Products and Medical Plants Products and is currently dealing with more 
than 2000+ identified products under the different categories of Ayush, for 
which data with respect to the current imports & issues pertaining to these 
products needs to be highlighted and analysed by the Ministry of Ayush in 
consultation with different stakeholders before proposals for the creation of 
new HS Codes can be taken up. HS Codes creation is also contingent upon the 
HS Convention of the World Customs Organization of which India is a 
participant. Any creation of new HS Lines would have to be under the purview 
& principles as laid down by the convention. As a result, a specific timeline may 
be difficult at this stage. 

As fulfillment of this part of the Assurances does not depend only upon 
the Ministry of Ayush, Govt of India but also depends upon obtaining approvals 
from the International bodies such as HS Convention of the World Customs 
Organization, therefore, it would not be possible to set a specific timeline as 
well as fulfilled the same in the near future. However, the Ministry of Ayush is 
continuing and will continue to work towards the creation of new HS lines for 
ISM Products, Herbal Products and Medical Plants Products." 

4. In view of the above, the Ministry, with the approval of the Minister of State for 
AYUSH, has requested the Committee to drop the Assurances. 

The Committee may consider. 

Dated:- 2c/oz/zou 
New Delhi 

-'tt 





GOVERNMENT OF INDIA 
MINISTRY OF COMMERCE & INDUSTRY 

(DEPARTMENT OF COMMERCE) 

LOK SABHA 
STARRED QUESTION NO. 234 

TO BE ANSWERED ON 10th MARCH, 2021 

AYUSH EXPORT PROMOTION COUNCIL 

*234. SHRI RANJEETSINGH HINDURAO NAIK NIMBALKAR: 
SHRI DEV JIM. PATEL: 

Will the Minister of COMMERCE & INDUSTRY (~ l!,Cf ~ ri;fJ) be 
pleased to state: 

(a) whether the Government has decided to set up an AYUSH Export Promotion Council; 
(b) if so, the details thereof; and 
(c) the steps taken by the Government for standardization of HS Code for AYUSH t0 achieve 

price and quality competitiveness to boost AYUSH exports? 

ANSWER 

CllfCllvll ~ ~ ~ ( ~ ~ ~ ) 
THE MINISTER OF COMMERCE AND INDUSTRY 

(SHRI PNUSH GOYAL) 

(a) to (c): A Statement is laid on the Table of the House. 

***** 



STATEMENT REFERRED TO IN REPLY TO PARTS (a) to (c) OF LOK SABHA 
STARRED QUESTION NO. 234 FOR ANSWER ON 10 111 MARCH, 2021 
REGARDING "AYUSH EXPORT PROMOTION COUNCIL". 

(a) & (b) Ministry of AYUSH is currently holding stakeholder consultations to explore 

setting up an AYUSH Export Promotion Council (EPC). The procedural steps involved 

in setting up the EPC are being taken up. Ministry of AYUSH has informed that 

Federation of Indian Chambers of Commerce and Industry (FI CCI) has been tasked with 

coordinating with Department of Commerce and the' Indian Industry members who are 

interested in forming the corpus of an AYUSH Export Promotion Council. 

(c) Most of the products of Ayurveda, Homoeopathic, Siddha, Sowa Rigpa and Unani 

systems, Herbal Products and Medicinal Plant products are not identified under specific 

HS Codes (Intemational Harmonised Commodity Description and Coding System). At 

present, they are spread over several HS chapters, viz., Chapters 12, 13, 14, 17, 30 and 33 

in general. 

The recommendations of the Task Force set up by the Ministry of AYUSH on expanding 

trad~ classification, quality control and standardization of Indian Systems of Medicine 
~ . . 

(TSM) and Herbal Products are under examination of the Government. 

****** 



r --GOVERNMENT OF INDIA /J"r?nc_,,c.:/~~ -:..U.. 
MINISTRY OF A YURVEDA, YOGA & NATUROP ATHY, 

UNANI, SIDDHA AND HOMOEOPATHY 
(AYUSH) 

LOK SABHA 
UNSTARRED QUESTION N0.2846 

TO BE ANSWERED ON 12TH March, 2021 

A YUSH EXPORT PROMOTION COUNCIL 

2846. SHRI BHAGW ANTH KJIUBA: 

Will the Minister of AYURVEDA, YOGA AND NATUROPATHY, UNANI, 
SIDDHA AND HOMOEOPATHY (A YUSH) be pleased to state: 

(a) whether the Government has decided to set up an A YUSH Export Promotion Council; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government for standardization of HS Code for A YUSH to achieve 
price and quality competitiveness to boost A YUSH exports? 

ANSWER 
THE MINISTER OF STATE (IC) OF THE MINISTRY OF YOUTH AFFAIRS AND 
SPORTS AND ADDITIONAL CHARGE OF MINISTER OF STATE (IC) OF THE 

MINISTRY OF A YURVEDA, 
YOGA & NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY 

(SHRI KIREN RIJIJU) 

(a) & (b): In view of the huge potential for growth and Export of AYUSH products and 
services across the globe, the Ministry of A YUSH in cooperation with Ministry of Commerce 
and Industry has proposed to set up an Export Promotion Council (AEPC) for medicines and 
products of Ayurveda, Homoeopathic, Siddha, Sowa Rigpa and Unani systems and services 
of the A YUSH systems. The Federation of Indian Chambers of Commerce & Industry 
(FICCI) has been given the responsibility as a Nodal agency for Ministry of A YUSH to 
coordinate with other Industry bodies and companies to develop a corpus for formation of 
AEPC as per the norms/ guidelines of the Ministry of Commerce. 

(c): The export of Ayurvedic products takes place under the Indian Trade Classification 
based on Harmonized System of Coding (ITCHS) through two HS codes-30039011 for 
medicants and 30049011 for medicaments. The export of products of Unani, Siddha and 
Homoeopathic systems takes place through HS codes - 30039012, 30039013, and 30039014 
(medicants) and 30049012, 30049013, and 30049014 (medicaments) respectively. Most of 
the products of Ayurveda, Homoeopathic, Siddha, Sowa Rigpa and Unani systems, Herbal 
Products and Medicinal Plant products are not identified under specific HS Codes 
(International Harmonised Commodity Description and Coding System). A Forum on Indian 
Traditional Medicine (FITM) in Research Information System for Developing Countries 
(RIS) has been established as a common platform for all stakeholders to contribute to policy 
making in the area and to develop a proactive strategy. In view of expansion of coverage of 
HS for products and medicinal plants and to come up with uniform classification system for 
A YUSH and Herbal products, Ministry of A YUSH has set up Task Force on expanding trade 
classification, quality control and standardization of Indian Systems of Medicine (ISM) and 
Herbal Products. As per the reco"'!:-.1endation of Task Force, Ministry of A YUSH has 
requested Central Board of t . .::teet"iaxes & Customs De artment of Revenue, ~ 
Finance for allocation of new HS Imes for ISM Products, Herbal Pro uc s an l\1edical Plants 
P_!Od~~,_ 





Subject: 

LOK SABHA SECRETARIAT 
COMMIJTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM NO. 3 3 

Request for dropping of Assurance given in reply to Unstarred 
Question No. 3955 dated 17.12.2014 regarding "EIA Report on 
Mithivirdi Nuclear Power Plant". 

**** 
On 17th December 2014, Dr. Kirit P. Solanki, M.P., addressed an Unstarred 

Question No. 3955 to the Prime Minister. The text of the Question along with the reply is · 
given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and 
required to be implemented by the Department of Atomic Energy within three months 
from the date of the reply but the Assurance is yet to be implemented. 

3. The Department of Atomic Energy vide O.M. No. 13/2/68/2014-Power/247 dated 
20th November 2017 had requested to drop the Assurance on the following grounds:-:-

''All the required submissions for obtaining environmental clearance as per the 
prescribed process have been made to the Ministry of Environment Forest and 
Climate Change (MoEFCC). Howeve0 MoEFCC have conveyed that the application 
has been delisted as the land acquisition has fJOt yet commenced and details of 
the project are to be finalized. MoEFCC has also conveyed that a fresh application 
may be made once these issues are addressed. This exercise will require time. " 

4. The above request for dropping of the Assurance was considered by the 
Committee at their sitting held on 24 February, 2020 and the Committee decided not to 
drop the above mentioned Assurance. The Committee accordingly presented their 
Fourteenth Report (17th Lok Sabha) to the House on 09 February, 2021 in which the 
Committee desired the Ministry to pursue the matter with all the stakeholders and 
implement the Assurance without further delay. 

5. However, the Department of Atomic Energy vide O.M. No. 13/2/68/2014-
Power/16243 dated 23rd December 2022 has stated as under:-

"Following the 'In-Principle' approval the Government in the year 2009 allocated 
Mithivirdi site in Gujarat to M/s WEl; USA for setting up Nuclear Power Project. 
Subsequent!~ EIA studies, public hearing, CRZ clearance and forest land stage-I 
clearances were obtained by the year 2015. Land acquisition process was not 
initiated till 2017 by the State Government. In view of this, MoEF&CC delisted the 
application of environmental clearance due to the delay in land acquisition 
process. " 



6. In view of the above, the Department, with the approval of the Minister of State 
(Prime Minister's Office), has again requested the Committee to drop the Assurance. 

The Committee may re-consider. 
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GOVERNMENT OF 'ND~A 
DEPARTMEi\!T OF ATOMIC El~ERGY 

LOK SABHP.. 
U~ST~RREO QUESTION h:O. Z255 
TO BE Al\SVl!ERED ON 17.~2.2014 

5~A REPORT Ohl ~ITHf\PIRDI r~UCLEAR ?O\ltfER PLAl~T 

3S55. :lR. K:Rff P. SOi...Ah'.KI: 

Wm t~.s PRIME f\/iH\!ISTErt ba plee:sed to si:a:te: 

(I)) 

(c) 

the r.iair. findi:-1£S of 'i:he =:nvi~cnmsntel lmpe:c'i .t.ssessr"iemt (ElA) o·: ·i:1e 
j.'.:roposec: Mithivi:-cii i\!ucles.r Pcwsr_ Plant i!! Gu~&~et; 

whet1i=.r ~he Gove;rrne;it l~a:s ~b.i{en · z::ty .ms~E?ures ·~o aef~rets tha i~s\les 
~!eggad in t:1e rejJo;-1:; ar.d · · · · - · · · 

f·i so, t'.ie :.:ere.Us thareof anc:l if not, the re~sons \:her~for? 

THE Mir~ISTER OF STA7E FOR ?C:RSOl-{NEL, PU~UC GR!EVA~CES G: 
PE~S;Of~S At\'.D PRIW.E h/lHxiSTER'S OFFICE (DR.JITEhiDR/.\ S!NGH}: 

(c:) The Envi:-o:ime:ii:e.1 impc.ct As~esameni (EIA) repo;t in respect o~ the 

proposeQ nucleei power plant c;t ChhCJye: Mithi \f:rci 1n Gu:arat hes fol!nd 

l:hst tl1a setting up of the nucleer power pl~:it a·~ l:he site wovid not sC:ve~e'.:l 
c:ffe~ the environment ~round the site. 

(b}B:(c) LTh~.appiication of h!uclear Pows:- Corpore~1on o~ !nciie; Limi·(ed {l\EPCiL} for - ------·-- ~ .. ----- --
~!~i:nen~: _clea!i:mce includin?- the EIA repo:-c 1S -being reviewad-by t.t:ia 
El<per:: Apprc:.!sel Commiti'.ea (EAC} of the rV:fnistry of Environrti&n~ /1 ·-·--- - ... - -- --
F_p~~~s {MoEF). The EAC duri:ig [~s '.neeting held o~ IVielf 06, 2G'i4- haci 

---..:.. __ -· - ... - - -- - - - ·-
~pugh~ addi'.:ione:i inform2tio11 / dste:ils. which he:ve si:-:ce ba~r. st.1~mittaC: ~o 
....... ___ ----~---- - - ,-
the E/~C by ~~I!-~( . . - .. ,_ ... - -. 





LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

Subject: 

MEMORANDUM No. 35 

Request for dropping of Assurance given in reply to Starred 
Question No. 247 dated 05 August, 2021 (Supplementary by Dr. 
Nishikant Dubey, MP) regarding "Improvement of NHS in 
Maharashtra". 

On 05 August, 2021, Shri Dhairyasheel Sambhajirao Mane and Dr. Sujay 
Radhikrishna Vikhe Patil, M.Ps., addressed a Starred Question No. 247 to the 
Minister of Road Transport and Highways. The text of the Question along with 
the reply of the Minister is as given in the Annexure. 

2. During discussion, Dr. Nishikant Dubey, M.P., inter-alia raised the 
following Supplementary Question:-

"For the biggest problem of our MPs, au the Parliamentarians 
met the Honorable Minister. We kave left the CRF fund to the 
responsibiUty of the State Government. The recommendations 
of the MPs do not come in the CRF fund, due to which the 
Government does not clear them. AU of us MPs have 
repeatedly requested the Hoct'flle Minister that at least the 
Government of India should give the right to fix a quo~ of 
MPs or on the basts of the recommendations of the MPs, the 
roads of CRF funds be taken because it is Csntral Government 
fund. Has the Ce!'tral Government made any such Scheme? 

3. In reply, the then Minister of Road Transport and Highways (Shri Nitin 
Jairam Gadkari) stated as follows:-

"Keeping in view the sentiments of the Hon'ble Member and 
of all the Members of the House, some of this fund should be 
given directly on the basis of the recommendation of the MPs. 
I will send such a recommendation to the Hon'ble Finance 
Minister only after his permission will this law be reformed. 
On!y after that it can happen." 

4. The above reply was treated as an Assurance by the Committee and 
required to be implemented by the Ministry of Road Transport and Highways 
within three months from the date of the reply but the Assurance is yet to be 
implemented. 

5. In this regard, the Ministry of Road Transport and Highways vide O.M.No 
H-11016/85/2021-BP&SP dated 21 March, 2022, has stated as under:-



"The Ministry has finalized "Criteria for allocation of funds for development 
of State Roads under the CRIF Act, 2000" with the approval of Hon'ble 
Finance Minister and Hon'ble Minister (RT&H) and has circulated the same 
to all State Government and UTs in January, 2020. A proposal for 
amendment to the above-mentioned CRIF criteria is under consideration 
and it is currently in consultation process within the Government." 

6. In view of the above, the Ministry, with the approval of the Minister of 
State for Road Transport and Highways, has requested the Committee to drop 
the above Assurance." 

The Committee may consider. 
DATED: 2ojoz/z.oz3 
NEW DELHI 



"'247. 

GOVERNMENT OF INDIA 
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS 

LOK SABHA 

STARRED QUESTION NO. 247 
ANSWERED ON 5TH AUGUST, 2021 

IMPROVEMENT OF NHS IN MAHARASHTRA 

SHRI DHAIRYASHEEL SAMBHAJIRAO MANE: 
DR. SUJAY RADHAKRISHNA VIKHE PATlL: 

Wm the Minister of ROAD TRANSPORT AND HIGHWAYS 

~ qRq6ai ~ =<llJ'l'*"i1/1 ~ 

be pleased to state: 

(2) the details of road stretches in Maharashtra entrusted to the 
National Highways Authority of Cndca (NHA() for improvement under 

different programmesj 

{b) whether the Government fs contempEating any alternate method for 

improvement of National Highways (NHs) in the State where this work rs 
yet to be taken up, if so, the details thereof and Ef not, the reasons 

therefor; 

(c) whether the Government is aware of the alarming condition of the 
NHs in the State which are entrusted to NHAI due to lack of proper 
maintenance and if so, the steps being taken by the Government in this 

regard; 

(d) whether there is any policy for upgraciation of State Highways and 

NHs along with a plan for maintenance of excessively damaged roads; and 

(e) if so, the detai!s thereof? 

ANSWER 

THE MINlSTER Of ROAD TRANS?ORT AND HIGHWAYS 

(SHRI NITIN JAIRAM GADKARr) 

(a) to (e ) A statement is laid on tne Table of the House. 



STATEMENT REFERRED TO IN REPLY TO PARTS (A) TO (E) OF LOK SABHA 
STARRED QUESTION NO. 247 ON ST" AUGUST, 2021 ASKED BY SHRI 
DHAIRYASHEEL SAMBHAJIRAO MANE AND DR. SUJAY RADHAKRISHNA 
VIKHE PATIL REGARDING 'IMPROVEMENT OF NHS IN MAHARASHTRA' 

----------------· ----------------------
(a) A length of 6,273 km has been entrusted to National Highways Authority of 
India (NHAI) for improvement under different phases of NHDP Programme and 
Bharatmala Parlyojana in the State of Maharashtra. Out of which, about 3,338 km 
length has been constructed and construction works have been taken up in 1,316 
km. Remaining length is balance for award. 

(b) & (c) Upon entrustment, NHAI conducts surveys and accordingly, urgent 
improvement /maintenance works of stretches are taken up as per extant 
guidelines I circulars of NHAI. NHAl's field units are in place and the field officers 
visit the stretches on regular basis in order to keep these stretches in traffic 
worthy condition. Funds to the tune of Rs. 57.73 crore & Rs. 101.06 crore have 

been allocated for maintenance works in the year 2020-21 & 2021-22 respectively 

by NHAI in the State of Maharashtra. 

The Ministry had issued guidelines regarding cost effective new I 

alternative Material and Technology such as use of Cement Treated Base (CTB), 
Cement Treated Sub-base (CTSB), Waste Plastic, Geo-Synthetics, Recycling of 
bitumen and asphalt, Fly-ash in Embankment, modified Bitumen (CRMB, Polymer 
modified, Natural Rubber), use of Jute & Coir in slope stabilization, Fibre 
Reinforced Concrete in Road Crust & Structures etc. in construction and 
maintenance of National Highways for harnessing potential time and cost savings 

to increase the life of the pavement. 

(d) & (e) Ministry is primarily responsible for maintenance and development of 
National Highways. After entrustment, NHAI carries out maintenance work till 4 /6 
laning work is awarded. After award of road works, maintenance of the road · is 
done by Concessionaire/ Contractor as per provisions of Concession) Contract 

Agreement. 

• •••• 

5'J 



f 

HON. SPEAKER: Q.No. 247, Shri Dhairyasheel Sambhajirao Mane . 

. . . (Interruptions) 

(Q.247) 

DR. SUJAY VIKHE PATIL: Thank you Speaker, Sir, for giving me an opportunity 

to ask a supplementary question. First, I would like to thank the hon. Minister 

Gadkari ji for leading the Ministry, building the highways at a record speed, and 

also allotting major highway projects to my constituency .... (Interruptions) 

My question pertains to a very important National Highway, that is, 

Ahmednagar to Karmala which falls in my Ahmednagar Lok Sabha constituency. 

I have already referred this matter to the hon. Secretary. The entrustment 

notification, saying that this National Highway has been entrusted to the National 

Highways Authority of India, is yet to be published. That is the first thing .... 

(Interruptions) 

Secondly, this Highway was mentioned in the first notification as 516A. It 

was corrected in the second notification and was mentioned as 561 A. 

Hon. Speaker, Sir, through you, I would like to request the hon. Minister to 

amend the notification and to issue a two-line notice that NH-516A should be read 

as 561A as far as project is concerned. 

52-
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MINUTES 

COMMITTEE ON GOVERNMENT ASSURANCES 
(2022-2023) 

(SEVENTEENTH LOK SABHA) 
FIFTH SITTING 
(22.02.2023) 

Appendix-X 

The Committee sat from 1100 hours to 1215 hours in Committee Room No. 'B', Parliament 
House Annexe, New Delhi. 

PRESENT 

Shri Rajendra Agrawal Chairperson 

MEMBERS 

2. Shri Ramesh Chander Kaushik 
3. Shri Khagen Murmu 
4. Prof. Sougata Ray 
5. Shri Chandra Sekhar Sahu 

SECRETARIAT 

1. Shri J.M. Baisakh 
2. Dr. (Smt.) Sagarika Dash 
3. Smt. Vineeta Sachdeva 

xxxxx 
xxxxx 

xxxxx 
xxxxx 

Joint Secretary 
Director 
Under Secretary 

xxx:xx 
xxxxx: 

xxxxx 
xxxxx 

At the outset, the Chairperson welcomed the Members to the sitting of the 
Committee and apprised them that the sitting has been convened to (i) consider 15 
Memoranda containing requests received from various Ministries/Departments for 
dropping of 16 pending Assurances and (ii) take oral evidence of the representatives 
of the Ministry of Road Transport and Highways regarding pending Assurances. 

2. Thereafter, the Committee took up 15 Memoranda (Memorandum Nos. 22 to 36) 
containing 16 Assurances for consideration regarding dropping or otherwise of the 
relevant Assurances. After consideration of a few Memoranda, the Committee 
authorized Hon'ble Chairperson to decide the dropping or otherwise of the remaining 
Memoranda. The Chairperson subsequently decided to drop 09 Assurances as per 
details given in Annexure-I and to pursue the remaining 07 Assurances as per details 
given in Annexure-II* for implementation by the Ministries/Departments concerned. 
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3. xxxxx xxxxx xxxxx xxxxx 
4. xxxxx xxxxx xxxxx xxxxx 
5. xxxxx xxxxx xxxxx xxxxx 
6. xxxxx xxxxx xxxxx xxxxx 
7. xxxxx xxxxx xxxxx xxxxx 

The Committee then adjourned. 

* Not related to this Report. 
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-
Annexure-I 

Statement showing Assurances drooped by the Committee on Government Assurances 
{2022-2023) at their sitting held on 22.02.2023. 

SI. Memo Question I Discussion Ministry /Department Brief Subject 
No. No. References 

1. 22 USQ No 1955 Jal Shakti Inter-Linking of 
dated 09.12.2021 (Department of Water Rivers 

Resources, River 
Development and Ganga 
Rejuvenation) 

2. 23 USQ No 1422 NITI Aayog Panagaria Task 
dated 10.02.2021 Force on Poverty 

Elimination 

3. 27 USQ No 1193 Finance Privatisation of 
dated 19.09.2020 (Department of Investment BPCL 

and Public Asset 
Management) 

4. 28 USQ No 221 Finance BPCL Dividend 
dated 19.07.2021 (Department of Investment 

and Public Asset 
Management) 

5. 29 SQ No 367 Jal Shakti Ground Water 
dated 19.03.2020 (Department of Water Depletion 
(Supplementary by Shri Resources, River 
Feroze Varun Gandhi, Development and Ganga 
M.P.) Rejuvenation) 

6. 30 (i) SQ No 234 AYUSH (i) Ayush Export 
dated 10.03.2021 Promotion Council 

(ii) USQ No 2846 (ii) Ayush Export 
dated 12.03.2021 Promotion Council 

7. 33 USQ No 3955 Atomic Energy EIA Report on 
dated 17.12.2014 Mithivirdi Nuclear 

Power Plant 

8. 35 SQ No 247 Road Transport and Improvement of 
dated 05.08.2021 Highways NHs in 
(Supplementary by Dr. Maharashtra 
Nishikant Dubey, M.P.) 
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MINUTES 
COMMITTEE ON GOVERNMENT ASSURANCES 

(2022-2023) 
(SEVENTEENTH LOK SABHA) 

SEVENTH SimNG 
(25.07.2023) 

The Committee sat from 1500 hours to 1530 hours in Room No. 216 (Chamber 
of Hon'ble Chairperson), 'B' Block, Extension to Parliament House Annexe, New 
Delhi. 

PRESENT 

Shri Rajendra Agrawal - Chairperson 

Members 

2. Shri Nihal Chand Chauhan 
3. Shri Ramesh Chander Kaushik 
4. Shri Kaushlendra Kumar 
5. Shri Khagen Murmu 
6. Shri Chandra Sekhar Sahu 

Secretariat 

1. Shri J.M. Baisakh - Joint Secretary 
2. Dr. (Smt.) Sagarika Dash - Director 
3. Shri Mahesh Chand Gupta - Deputy Secretary 
4. Smt. Vineeta Sachdeva - Under Secretary 

At the outset, the Chairperson welcomed the Members to the sitting of the 
Committee and apprised them regarding the day's agenda. Thereafter, the 
Committee considered and adopted the following eight (08) draft Reports 
without any amendments:-

(i) Draft Eighty-Third Report (17th Lok Sabha) regarding 'Review of 
Pending Assurances Pertaining to the Ministry of Health and Family 
Welfare (Department of Health and Family Welfare)'; 

(ii) Draft Eighty-Fourth Report (17th Lok Sabha) regarding 'Review of 
Pending Assurances Pertaining to the Ministry of Railways'; 

(iii) Draft Eighty-Fifth Report (17th Lok Sabha) regarding 'Review of 
Pending Assurances Pertaining to the Ministry of Law and Justice 
(Legislative Department)'; 



(iv) Draft Eighty-Sixth Report (17th Lok Sabha) regarding 'Review of 
Pending Assurances Pertaining to the Ministry of Road Transport 
and Highways'. 

(v) Draft Eighty-Seventh Report (17th Lok Sabha) regarding 'Requests 
for Dropping of Assurances (Acceded to)'; 

(vi) Draft Eighty-Eighth Report (17th Lok Sabha) regarding 
'Requests for Dropping of Assurances (Not Acceded to)'; 

(vii) Draft Eighty-Ninth Report (17th Lok Sabha) regarding 'Requests 
for Dropping of Assurances (Acceded to)'; and 

(viii) Draft Ninetieth Report (17th Lok Sabha) regarding 'Requests for 
Dropping of Assurances (Not Acceded to)'. 

2. The Committee authorized the Chairperson to present the Reports during 
the ongoing session. 

The Committee then adjourned. 


